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17.5.96 	' 	Learned Counsel Mr B.K.Sharma for 
I 	

the applicant. Mr G.Sarma,learned 
rrn ud withth 	

' C.G.5.c for the respondents. 
. F. of Rs. 501- 
posud vide 	 Heard Mr B.K..Sharma,learned C . 	 . 	 - 

PO/BDNofW 	 ' sel for the applicant for admissf n. ( 
•t-d 	 The applicant has impugned the of 1cc.i 

• 	 Memorandwn Nc.DCO(E)1/89/2102 dated 

8.4.96 (Anriexure-8) by which one Month' 
40 	 notice was given for terminati&T- 	,-. 

iher service. Perused the contents of th I 	 . 	 --•--• 

application and the reliefs sought. 

• 	 . 	
0 	 tApiication is admitted. Issue notice 

the respondents by registered post. 

rjtten statement within 6 weeks. 

List on 24.6.96 for written state- 
ment and further orders. 

I 	 :Mr B.K.Sharma submits for interjr 
• 	

0 	 ,order. The appointment order dated 

'16.10.90 (Annexure.1), states that the 
temporry pplicant was appointed on purely

a
and • 	

adhoc basis against the post of 1991 
,Census works. The impugned order dated. 

• 	
0  - 
	8496 states that the order was in 

pursuance of the judgment of this 
• 	 Bench in O.A.No.72/95 and as per 

letter dated 26.3.96 mentioned therir, 
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I. 

Annere-8. In the judgment dated 

14.6.95 in O.A.:72/95 the respondents 

were directed to proceed further with 

the case of appointment of the applic-
ant in that O.A. as a Draftsznan against 

the 1979 ST backlog post as advertised 

In the circumstances, issue notice on 
' the respondents to show cause as to 

why the interim relief as pryed for 

in this application sliou1d not be 
granted. Returnable on 21.5.96. 

List on 21.5 .6 for hear.ng and 

disposal of the show cause on interim 

'relief prayer and forinteri'n 

• 	Pending disposal of the aforesaid 

'show cause on interim re.1ief prayer 

the respondents are d:Lrected to allow 
'the app1icant to continue in her 

service as Draftsman. 

Copy of the order may be served on 

respondents No.3 and 4 durirg the 

bourse of the - day by messenger. 

14mbr 

Mr.B.Mehta for the applicant. 

List for order on :23-596 in 

presence of learned Mdl.C.G.S.C- 
i Mr.G.$arma. 

4- 
I4mber 

I 
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• 	 ' 	 23.5.96 	M/S B.Mehta. and S.Sarma for the 
• 	 applicant. Mr G.Sarma,Addl.C.G.SC for 

• 	
the respondentso 

iow cause on Interim relief prayer 
- - 

	 has not been submitted • Mr G.Sarrna 

requests for further time for submission 
of show cause. 

List on 3.6.96 for disposal of show 

cause and further orders. 

Member 

pg, 

• 	
v* 	3-6-96 	 Learned ' counsel Mr.B.K.Sharma for 

- 	

•..• 	 the applicant. Learned ' Add1.c.G.5.C. 
.: 	

.. 	 Mr.G.Sarma for, the respondents, 
• 	 ., 	 . 	 . 	

. Mr.B.K.Sharma submits that he may 
be. granted short adjournment to enable 
him to submit a reply to the show cause/ 

written statement submitted by the respon- 

-. 

•'Q 3_g 

fr-1D_I. 

caents. He also submits that the respon-
dents may be directed to produce th e 

records on the basis of which It has been 
contended that the applicant was allowed 
to continue against the 1979 ST backlog 
post. 	- 

List for order on 10-6-1996. 	4 
The respondents are directed to 

produce the records on 10-6-1996 to show 
that the post presently occupied by the 
applicant is meant for the ST backlog of 
1979. 	 . 

Member(A) 

3m 	 Member(J) 

0~~ 
• 	I" 
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.10-6-96 	 •Mr.B.K. 3harma for •.he applicant.. 
Mr.G.barma Addl.C.G.S.C. for the 

respondents. Rejoinder has been submittT 
* 	

ed by Mr.B.K.Sharrna for the applicant. 

Mr.G.arma seeks time to submit reply 

to the same. Adjourned to 14-6-96 9  
0 r 	

for order. 

Member(A) 

A----  
Member ( J) 

	

14-6-96 	Htone for the applicant. Mr.G.SarTna, 
Addl.c.G.s.c* for the respondents. Mr.Sarma 

- 	

I 	llas submitted additional information stated 

to be i9compljance with the information 

I sought by this Tribunal vide order dated 

3-6-96 together with statement of reser- 

vation carried forward from the previous 
years. 

	

• 	Adjourned to 21-6-96 for order. 

	

• 	 Member(A) 

lm 	 M L (J) 

	

21-6-96 
	Mr.G.arma Addl.C.G.S.C, is present. 

None for the applicant. Mr.Sarma has sub-

mitted reply to the rejoinder. Copy of the 

same maybe served to the opposite party. 

List for order on interim relief 

un 

	
on 26-6-96. 
	

M JVt 
y -'-S  

irn 
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28 .6 . 96 

/ 

Leave note of Mr B.K.Sharma. Mr 

G.Sàrma,Addl. C.C.S.0 for the respondent 

Mr D.S.Bhattacharjee requests for short 

adjournment on behalf of Mr B.K.Sharma. 

1djourned for order to 1.7.96. 

- 	 Meinéi 

Ij 
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26.6.96 	 Learned counsel Mr B.K. Sharma for 
• 	 the applicant. Mr C. Sarma, learned Addi. C.G.S.C. 

-- . • for the iespondents submits a letter dated 25.6.96 

giving information about the continuance of 

the applicant in the service after 31.12.1993. 

This may be placed in the file. 

By consent adjourned for orders to 

28.6.96. 

AN 

pci 

1.7.96 Learned counsel Mr B,K.Sharma for 

he applicant. Learned Mdl.C.G.s.0 Mr G. 

arma for the respondents. 

In the order dated 7.5 .96 the res-

ondents were directed to show cause as 

.0 why the interim relief prayer prayed 
y the applicant in the OA. should not 

e granted. Pending disposal of the show 

ause the respondents were directed to 
LllOw the applicant to continue in her 

ervice as Draftsman till disposal of the 

how cause. Learned Addl.C.Q.s.c Mr G. 
arma has made his submission and fervent-

.y .argued. for vacating the interim order 

Lated 7.5.96 as the respondents are facing 
dministrative difficulties if the appil.. 
ant is continued in service. In support 

contd.. 
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of his contention Mr G .Sarma has briefly 

narat0ed the facts. He points out that 
the appl16ànt was appointed as a Draftsman 

on 16.10.90 in.€he.9ffice of the Director 

of Census Operation, As'sw, Wwahati 

against a purely 'temporary poit , created 

specially in connection with 1991 censts 

work. This post wouid be abolished on 

• completion of the work. The incumbent 

appointed against this pot will also be 
retrenched on abolition of the post • The 

appointmentof the applicant was purely 

adhoc in nature and was likely to be 

terminated on or before 28 . .2.91 or the 

extended period, as the case. may be by 

giving one months • notice from either 

side or one month's salary in lieu there-

of. Extension had been allowed and the 

applicant was to have continued in s'rv1ce 
till 31.12.93 only when,. according to 

the respondents, the posts relating to 

the 1991 census work were abolished. 

However, the applicant was allowed, to 

continue In her service beyond 31.12.93 

on purely temporary and adhoc basis 

against a regular vacancy reserved for 

ST due to non availability of ST candi-

date. The above vacancy wa's to be occu-

pied by Er candidate. Appointment to 
• this post was to be made through Staff 

Selection Commission and ultimately one 

Sr.  candidate was selected for appointment 

This Sr candidate was due to be appoin-

ted in the light of the order dated 

14.6.1995 of this Tribunal in O.A.72/95. 

Therefore, since there was no vacancy 

for her the service of the applicant was 

sought to be terminated vide nótIc 
NoiDCO(E)/1/89/2102 dated 8.4.96. There 

..Is also no other vacancy available at 

present against which the applicant can 

be accommodated. 

contd ... 
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1.7.96 	Mt SoKoSharma t  learned counsel for 

the applicant, has resisted the contentic3ri 

of the respondents. According to him the 
applicant was not Informed that her serv 
was to be terminated on 31.12.93 or that 

she was continued in service beyond that 
date temporarily in the post meant for ST 

candidate, As a result she could not take 
• 	.• 	 any legal action on 31.12.93 and an incon- 

gous situation has arisen that the Draft 

man junior to her are still continuing in 
• 	 service by virtue of the stay order dated 

30.12.93 in O.A.270/93 but the applicant 

who is a senior most amongst them should 

remain out of job if the interim relief 
prayed Is not granted or the stay order 

dated 7.5.96 is vacated. He submits that, 

such situation should not exist and in thifl-

connection he refers to the judgment dated 

30.4.1996 of the Hon'ble Supreme Court in 

Civil Appeal No.7598 of 1996 in Smt. MOni. 
Roy vs. State of Assam and.others. In the 

circumstances Mr Sharma submits that there 

is no justification to vacate the stay 
order rather an order may be issued to! 

effect that the applicant should be retai-

ned in service in the same manner as those 

applicants in O.A.270/93. 

Heard counsel of both sides. It has 

clear1y transpired that the applicant was. 

• not informed that she was continued In 
service temporarily after 31.12.93 against 

the ST post. Thus it is hereby ordered that 
the applicant Is entitled to a stay order. 

Accordingly the operation of the impugned 

order No.DCO(E)1/89/2102 dated 8.4.96 

(Annexure-8) is stayed till disposal of 
• 	• 	 this application. It is however made clear 

that this interim order is without prejudice 

contd.. 
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• ........... . 	 8.7.96 	 one present. List for hearing on 
6.8.96. 

Member 

•N 
_;•p.$. 

P9 
_VIAL~ 

3.9.96 

( 
/  

Mr S. Sarma for the app lic ant. Mr 

for the respthidents. 
List for hearing on 3.9.96. 

M Amb~i 
S 	 - 	 1 

Mr G.Sarma,Addl.c.Ô.$c for the 
respondents. 

List for hearing on 4.10.96 

Member 
pg 

4-10-96 	Mr..K.$harma counsel for the 

applIcant, List for hearing on 20-11-96. 

Mek 

' 	 d--- 
k'1 oJtj" 

18.3.97 The case is ready for hearing. Let the 
case be listed for hearing on 1.5.97. 

Memer 	 Vice-Chairman 
nkm 
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1.5.97 	 On the prayer •of Mr. B.K.Sharma, learned 4  
counsel appearing, on behalf of the applicant hearing 

is adjourned till 3.6.1997. 

List on 3.7.1997 for hearing. 

•ChL 

trd 

'/' ssi)o 

	

3.6.97 	 Mr G. Sarma, learned Addi. C.G.S.C., prays 

for two. weeks time to receive instructions. Mr B.K. 

Sharma has no objection for adjournment. 

• 	Let the case be listed for hearing on 23.6.97. 

• - 	 Mmber 	- 	 Vice-Chairman 

57 	nkm 

fbi' tLP b- 
O 	 23.6.97 	 Heard in part. List for further hearing 

/S. 	c 1. 	 on 31.7.97. 

• Me 	 Vice-Chai man 

nkm 

0L 

/ 9 , 	 • 
•1. 

vr 	
£ 

	

• - 	
22-8-97 	On the prayer of !4r.G.Sarma, 1earnèd. 

-• 	 Addi.C.G.S.C. the case is adjourned to 

4-9-97 

L,— 	 •• 	
't- • 	

Member 	 Vice—Chairman 

PIS 	 im 

• 
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1-10-97 	On the prayer of counsel for 

the parties case is acijourned till 

18-11-97. for hearing. 

	

I 	 Member 	 Vice-Chairman 

lm 

3)1V 

iiYF 	18.11.97 	On the prayer of the counsel for 

• 	the iarties the case is adjourned till 

	

i 	 1 P 	
- 

-' 	 24.11.97 as another case of similar 
1) '•)nc.J 

	

1iif 	
- V' 	 nature is fixed on that day. 

	

2/U 	
24 	 (ç 

Member 	 Vice-Chairman 

•pg 
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20-1-98 	There is no representation on 

behalf of the parties. Case is adjourned. 

till 12-2-98 for hearing. 

Mem er 	 Vic-Chairrnan 

ira 	 - 

0 
•M) 	

H 

12.2.98 
	

Let this case be listed for hearing 

on 19.2.98. 

1 . 	 I1 

-, 

p• g 
	He 6r 	 Vice-Chairman 

_292. 	 t'c 	4:3L1) 

20.2.98 	• Mr 13K.Sharma,learned counsel fo± the 

applicant is in bereavement. Therefore, 

he is unable to appear before this 

Tribunal. 

The case 4.s adjourned to 2.3.980 

Me f' 	 Vice-Chairtnan 

2-3-98 

1 

-t9 

• 	

? 

AW 	
1 

TLa 	• C 	1\ O" 

A 'k- 

k ri 1 c ! 	c9 

On the prayer of counsel for the 

parties case is adjourned till 5-3-'98. 

Member 	 Vice-Chairman 

ira 
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5.3.981 The learned Central, Government 

Standing Counsel submits that 

additional statement of facts has been 

submitted in this case and it is 

necessary for him to file a rejoinder. 

Accordingly he prays for ten days time. 

The learned counsel for the other side 

have no objection. Let the case be 

listed on 19.3.98. 

Me  4m 'er- 
	

Vice -Chairman 

4Lt. J  

nkm 

44 
 13 ct 

rq 

2.4.98 

44411 

 ,t,_  • 	: 	 4 9 P 

Heard the learned counsel for 

the 	parties. 	Hearing 	concluded. 

Judgment reserved. 

~t, 	 C  /_ 
Member 	- 	 Vice-Chairman 

115, 
27  

1L- 

/ 

A-/ 

 AA  
irw 

j 	4-ti rn /('Ø 7L  

d/• 

n km 

5-6--98 

lth 

Order delivered in open Court. 

Kept in separate sheets. Application is 

disposed oE. No order as to costs. 

Men T 	 Vice-Chairman 
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p..A.No. 	71 	of 1996. 

DATL OF DECISION.. 	 . . 

(PETITIOJflR(S) 

Sri. 13.K.Sharma. 	 AL)VOCTh F Qj) r i 

VLRSUS 

Union of India & Ors. 	 RESPONiNT(S) 

Sri G.Sarma,Addl.C.G.S.0 
	

RE ADVOCATE FOR THE 
RESPONDENTS. 

* 

THS HONw JUSTICE SHRI D.N.BARUAH, VICE CHAIRMAN. 

THF HON'BLE SHRI G.L.SANGLYINE, ADMINISTRATIVE MEMBER. 

Whether ieporters of local papers may be allowed to 
see the Judgment 7 

To be referred to the ieporter or not 7 

whether their Lordships wish to see the fair copy 
of the judgm€nt 7 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble 'Administr.ati.ve Member. 

	

• .---.1i•,.• 	 -- - 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEH. 

original Application No. 71 of 1996. 

Date of Order : This the 5th Day of CaUe. l998  

Justice Shri D.N.Ban.lah, Vice_Chairman. 

Shri G.L .Sangl.yine, Administrative Member. 

&nt. Mamoni. Kalita, 
working as Draftsman in the office of the 
Director of Census Operatiofl,ASSam, 
Ulubari,Guwahati7. 	 . . . pplicant 

By Advocate Shri'B.K.Sharflla. 

- Versus - 

UnIon of India 
represented by the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi. 

The Registrar General of india, 
Census Operation, 
2/A Mansing Road, 
New Delhi-li. 
The Director of Census Operation, 
Assarn, Uiubari,GuWahatI-7. 

The Deputy Director of Census Operation, 
Assail', Guwahati-7. 	 . . . Respondents. 

By Advocate Sri G.Sarma,Addl.C.G.S.C. 

ORDER 

G .L .SANGLYINE ,ADMINISTRATIVE MEMBER 

The applicant was appointed on 16.10.1990 temporarily 

as Draftsman in the office of the Director of Census Operations, 

Assam, Guwahati. It is stated in the appointment letter that 

the post was purely temporary created specially in connection 

with 1991 Census works and would be abolished on completion of-

the work and the incumbent will be retrenched and Govt. would 

have no liability thereafter. The appointment was adhoc In 

nature, and can be terminated by giving one month's notice 

from either side or one month's emolürnent in lieu thereof. 

contd.. 2 

[ii 
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The applicant accepted the offer of appointment and joined 

in the post on 19.10.1990. She continu.ed in the post till 

on 8.4.1996.The respondent No.4 in the office of Respondent NO. 

3 issued a notice dated 8.4.1996 which reads as below : 

"With reference to this Office's Order NO. 
DCO(E)1/89/11377 dated October 16, 1990 
ant. MamOrli Kalita, Draftsman in this 
office is hereby served one month's termi-
nation of service notice from the date of 
issue of this O.M. in view of the judgment 
of the Central Administrative Tribunal in 
O.A.NO.72/95 and as per ORGI. New Delhi's 
letter NO. 27/31/95-Ad.IV dated 26.3 .1996." 

This is impugned by the applicant in this O.A. before us. 

2 • 	We have heard learned counsel of both sides • In the 

view we are taking in this O.A. we need not elaborate their 

contentions. We are of the view that this is a case where 

the respondents are unable to explain the facts clearly 

before us. According to the appointment letter the applicant 

was appointed, temporarily and on adhoc basis as a Draftsman 

against a temporary .post created specially in connection 

with the 1991 census. we however, find from the sanctioning 

orders furnished by the respondents that 4 posts of Draftsman 

( 3 by order dated 6.4.1990 and 1 by order dated 21.1.1990) 

were created for the 1991 census. According to the respon-

dents these posts were occupied by the 4 applicants in O.A. 

270/93. These posts were abolished with effect from 31.12.1993. 

It has not been clarified before us how then the applicant 

was appointed against the 1991 census post of Draftsman. 

Further, the impugned notice dated 8.4.1996 has sought to 

terminate the service of the applicant on the ground of 

implementation of the.order dated 14.6.1995 passed by this 

Tribunal in C.A.72/95. In that 0.?. the respondents were 

directed to appoint one Slbadhar Kuli, a member of Sheduled 

Tribe against a backlog Scheduled Tribe quota of 1979 which 

contd. .3 
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was carried forward from year to year since that year. The 

respondents claim that the present applicant occupied the 

Scheduled Tribe post after 31.12.1993 on which date the 1991 

census posts were abolished and therefore she had to go out 

in order to accommodate Shri Kuli. They also claim that 

senior Artist A.Singh, a regular Artist died on 14.12.1992 

and Minu Kalitac'OUld continue as 4rtist after 31.12.1993 

in his place. The applicant, Mamoni Kalita, was allowed to 

continue in the resultant vacancy. From the records pothiced 

before us we do not however find that late Singh, Artist, 

officiated in the post of senior Artist created specially 

for the 1991 census • On the other hand, we find that Snt 

S.K.Chetia, senior Draftsman,offiCiated in the post of 

senior Artist of 1991 census according to the office note 

dated 1.12.1993. The respondents have sought support from 

the rosterof the cadre of Draftsman to justify their claim 

that the ,applic ant was appointed against a Schedu led Tribe 

backlog vacancy of 1979 but we find that even this roster 

is not clear. According to the roster on 24.12.1979 one M. 

Kalita was appointed against Pcint No. 10 which was reserved 

for Scheduled Tribe. perhaps this M.Kalita was Minu Kalita 

and the respondents claim that the applicant had continued 

after 31.12.1993 in place of Minu Kalita as stated earlier. 

But in 1990 it is seen that Mamofli Kalita who was appointed 

on 19.10.1990 was 

result is that it is not clear.whether the applicant was 

appointed against a 1991 census post or against the 1979 

ST backlog post We had adjourned the hearing from time to 

time to enable the respondents to produce the relevant 

records but they had. foughtsy to produce the relevant 

'I 

contd.. 4 

I 
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order sheet/note sheet before us to show how their mind was 

applied to the relevant facts at the time of appointing the 

applicant in 1990 or at the time of her alleged retention 

after 31.12.1993 against a reserved post. In this circumstances 

we dispose of this O.A. with a direction to the respondents, 

particularly the Director, Census Operations, Assam to scrutiflise 

the matter once again and come to an appropriate conclusion 

based on the relevant facts and rules • For this purpose we 

hereby set aside the impugned order dated 8.4.199. A fresh 

order giving details and reasons may be issued by the respon-. 

dents, if necessary after such scrutiny. The applicant is 

	

also at liberty to approach 	apprppriate forum if she is 

aggrieved with the fresh order. Till such order is issued 

theY service of the applicant shall not be disturbed. 

The application is disposed of. No order as to costs. 

FaN 

D. .B?RUAH ) 
VICE CHAMM 

G.L.SANGLY 
ADMINISTRATIVE4 M t TM 
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IN THE . CTRAL AE*iINISTRATIVE TRIBUNAL: : ( JWAHATI BCH 

O.A.'No. 	
of 1996 

BEEE 

&nt. Mamoni Kalita, working as 
Draftuan in the office of the 
Director of Census Operation, Assan, 
U].ubari, GuwaI ti..7 

... ADDlicmt 

AND 

Union of India, 
rresented by the Secretary to the 
Government of India, 
Ministry of }bme, New Delhi. 

20 The Registrar General of India, 
Census Opera-tion, • 	 2/,4 Man Singh Ro, 
N'ew Delhi110 

"Oe Director of Census Operation, 
• 	 Assam, Ulubari, iwahati.,7 

40 The Dq,uty Directcn: of Census Operation, 
Assn, Ulubari, Guwahati..7. 

J,e on dents 

DETAILS OF APPLICATION 

1, PARTIaJLR. OF THE ORDER AGAIN ST W}flCH 
'THE APPLICATION IS MADE: 

The instant application is directed against the 

• 

	

	 threatened action of the reondents toteuninate the 

services of the applicants with effect from 8.5.96 

and against the O.M. No. D('E/1/89/2102 dated 8.4.96. 

JURISDICTION OF THE TRIBUNAL : 

The applicanta declare that the subject matter Of 

the order against which she wants redressal is within 

the jurisdiction of this Hon'ble Tribunal. 

Contd...P/2. 
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3. LIMITATION : 

- 	 That applicant further declares that the application 

is within the limitation period prescribed in Section 21 

of the A<ninistrative Tribunals Act, 1985. 

4, FACTS OFTHE CASERt: 

441 That the applicant is a citixen of India and permanent 

resident of Assan and as such, she is entitled to all the 

rights, proections &xdprivileges as guaranteed by the 

Con stitution of India. 
sponsored 

4.2 That the appli cant was apmiwtisa by the eiloyment 

exchange for being appointed as Draftsman in the office of 

the Director of Census Operation, Assam, Guwaliati. Pursuant 

to such sponsorship, the applicant alongwith many others 

were invi'ted for interview,. The said interview'consisted 

of both practical and viva-voe. ventually, the applicant 

was selected for being appointed as Draftsman.. Be it stated 

here that she aqzxa*i is a diploma holder in, Draftsmanship. 

After such selection of 'the applicant, she was issued with 

appoinbnmt order. The applicant was appointed vide office 

order dated 16. 10.90 issued under Memo No •  DC)(E)/1/89/ 

11377. Pursuant to such appointment order, whiCh was 

proceeded by necessary police verification and medical 

check up, the applicant joined her postz immediately On 

receipt of the office order and since then she has been 

continuing in her post withOut any interruption. Eversinsce 

her such appointment, she has been discharing her duties 

to the satisfaction of all concerned and at no point of 

time, she has been cozununicated with any adverse remarks. 

Copy of the aforesaid appointment order 

is annexed herewith as ANNE1RF1. 

Contd. • .P/3. 
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4i3 That though in the appointment, order it kz has been 

stated that the post is purely teppy and crete 

ecially in connection with 1991 cen Bus work, the 

applicant has all along been treated as regular employee 

and in the process, she has also earned increnents,bOnus 

and all other service benefits. Her services books has 

also been opened. It will be seen from her appointment order 

that no time limit has been given for her continuance 

in service unlike many others who have also been appointed 
V 

in some other posts alongwiththe'applicant. In this 

connection, mention may be made of office order issued 

under Mano No.D()(E) I/89/t.I dated 3.6.93 by which one 

Shri Jiban Malajcar was appointed in Computer mentioning 

apeciálly in the order itself that the appointment is to 

continue up tO 31.12.93 Only. 	Be that as it may in her 

appointment, order, her service although was stated likely 

to continue upto 28.2.91, nevertheless, she has been 

continuing in her service till date uninterraptedly 4th 

all service benefits like any other regular incumbents. 

A copy of the said order dated 3.6.93 is annexed 

herewith as ANEXURE..2. 

4.4 That as has been stated above, the applicant has 

been holding her post receiving all the service benefits 

like that of any other permant Government employees. 

Her xiame has been appeared in the final seniority list as 

was àircalated -vide letter No.D(E)17174/16361 dated 

25.9.9 1. 

A copy of the said Gradation List is annexed 

herewith as ANNEJRE 3. 

Contd. • .2/4. 
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4.5 	That the applicant states that the census 

operation througut the country are taken up at the 

interval of every 10 years and as such, operaton genera2ly 

and normally continue since the new census operation is 

taken up. The incumbents who are appointed more partióularly 

in the cadre of draftønan have never been .aetrenched 

on the ground of conpletion of census works. In this 

connection, mention may be made of the appointment of 

one Miss. Minu Kali:ta who was appointed during census 

operation of 1980 vide order issued under Memo No.DC0(21/. 

78/14004..11 dated 12.12.79. It will be pertinent to 

mentionherethat due to the Assam Agitation the census 

opeiation of 1980 could not be taken up. Ibwever, the said 
the post in 

Miss.Minu Kalita continued to holdLthe office of the 

Director of Centus Operation, and she has been continuing 

tia)l today. 

12.12.7) 
A copy of the said order. dated 388 is annexed 

herewith as NEJR4. 

4.6 That the applicant has ame to lcnow that the 

service of some Of the members of the staff have been 

dispensed with effect from 31.12.93. As has been stated 

above, in the appoinbnent letter Of the applican tr  

it was specifically iientioned that 	such appointitent an 

on ad-hoc basis and will continue only 

upto 31. 3• 9 3. However, in the case of the app1ican 

there was no such mention. Furthermore, never before the 

draftsnan who have been appointed during the census 

operation have been terminated. and they are still continuinç 

in thei r services. Many of then have even been p romo ted. 

'ontd.. .p/g. 
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4.7 That the spplicant states that the office of the 

respondent No. 3 has drai up a tentative programme 

of mping at £O, Ass fOr 1991 Census in the level of 

draftsan/senior draftsnan/artist/seniOr artist etc. by 

its letter dated 28.12.83. A bare perusal of the said 

progrnme reveals that the various works relating to 

the said Census are yet to be completed meaning thereby 

tkat there is still requirement of draftnafl.. &ich a 

position is further fortified from the fact that the 

• respondent No •  4 has already issued a telegrn to the 

respondent No•  2 making a request theieby for extension 

of all the posts created against 1991 census beyond 31.12.93. 

In the said telegram, it has been clearly mentioned about 

the pendency of huge mapping works relating to District 

Census Handbook and. other rlated projects and as to wh 

how any shortfall will seriously dis&ocate mapping works, 

From this documents, it will be seen that there is still 

requirement of the posts of draftsmwi to be continued. 

Copies of the said prOgres dated 28.12.93 

and the telegram dated 17.12.93 are annexed 

herewith as tNNEJRES5 and6 respectively. 

4 8 That the applicant states that apart from the 

aforesaid factual position, it is further evident from 

the fact that an interview was held by calling upon the 

candidates sponsored by DVloyment Exchange for the post of 

Draftsman, As has been stated above, the applicant was also 

sponsored by the flip].oymeflt Exchange and after her due 

se ection, by a powerful selecticri committee she was appointed 

as Draftsman. Naturally after such selection and appointment r  

her name has been scored out from the list maintained by the 

Con td. • ..P/6. 



nloyment Exchange and accordingly, the did not get any 

opportunity to appear before the said interview for 

the post of Draftsmafl..She was also not invited as 

departnental candidate to appe ar in the said interview. 

A copy of the said interview letter dated 11.11.93 

is annexed herewith as AtEJR7. 

4.9 That the applint states that like bfore the 

1991 census operation will continue till final census 

.repOrt and by the time, the report is prepared and the wotks 

analogous to that are coileted the new census operation 

are taken up and eventually the eloyees who are appointed 

for a particular census work are allowed to continue, 

• 	In the instant case, as could be gathered the works 

relating to draftnaflship are yet to be completed and hardly 

% of the same are over by flOw. As has been pointed out 

abcve, the earlier batcate of the applicant are still 

continuing in their service and had not been terminated.. 

Furthermore, the requirement of draftnan is eected 

on the fact of it inagnuch as some mote inimbents are 

• 	 . 	being recruited. 

AX 	T*is unlike the other cases of other cadres, the 

case of the draftnan are different and their. services are 

• 	 till required and will .continue to be requited. In such a 

situation, 4 draftsmen being threatened with termination 

of,  service approached this bn ble Tribunal by filing O.A. 

No. 270/93 and on the strength of an interim order, they 

are continuing in their services nich to the relief not 

only of the applLcant, but to he local authority also in 

asmuch as tkxx they are indiensable. They are now 

continuing in thai r services against the 

sanctioned posts. 

Contd. . .P/7. 
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4.10 That the fact that the services of the draftflen 

are required under the respondents No.3 and 4 is furthez 

fortified from the fact that the service of the spplicant 

was not terminated unlike others and thus she had no occo 

sion to spproach this }bn 'ble Tjbunal • lthough she was 

stated to be sppointed on adhOc basis in connection with 

census work of 1991, however, thene being requirement 

zher service has been continued against a general post. It 

will be pertinent to mention here that in 0A. No •  270/93 

inItially there was 4 spplicants but event ally one of them 

has withdrawn from the case and the stay order is in 

operation in respect of 3 applicants only. 

4.11 That the spplint states that one Mr. A. Singh, 

Draftnan was promoted to the next' higher pOst of Senior 

MINU 	 Artist. The resultant vacariy is still lying vacant. Be it 

further stated here that never befo the post of Draftn1 

lxas filled up through Staff Selection Gornrnission. The pests 

are fill:up through Employment Exchange sponsored candidates. 

The spplicant was also appoint.ed being on sored by p&Oy 

ment Exchange and through a process of selection as 

stated above. Going by the factual aspect of the matter, 

and by eflux of time, the applicant has become a regular 

employee and her services cannot be dispensed with 

in violation of Article' 311 of the Constitution of 1ndia 

and the basic principles of service jurisprudence involving 

a regular incumbent. 

4.12 That the spplicait was shocked to receive the impu1ed 

order No.b(E) 1/89/2102 dated 8.4.96 stating the came to 

be a termination notice of one month meaning thereby that  

she' will be no longer in service on eiry of one month 

Contd.. ..P/8. 
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i.e* w. e. f. 8.5.96. In the add order such a notic is 

stated to be inview of judgment in O.A. No 72/95 and 

as per OR, New ]S5  letter mentioned therein. 

A copy of the order dated 8.4.96 is annexed 

as JNNEXJRE.8•  

4.13 That sce the iuied order statd to have been 

issued in view of the judgment jnO.A. No. 72/95, the 

applicant made enquiries in the office of this Fbn'ble 

Tribuaal to find out as to whether there is any such 

Judgment pursuant to which he.r, service is required to be 

terminated and that too in which she was not heard, being 

not made a party. On such enqui ry, she has come to lcnow that 

• 

	

	 one Shri Sibhadhar Kul filed O.A.. No. 72/95 making a 

grievance against, the non-appointment even after his 

• 	selection by the S.S.C. In this judgmait o  delivered, this 

• 	}n'b1e Tribunal directed the respondts to appoint the 

said Sri .Kuli to the post of draftsman against the 179 

• 	.S.T. baclogpost that was advertised by the S.S.C. 

A copy of the Judgment dated 14.6.95 is annexed 

herewith as NEXTJRF..9 

4.14 That the applica nt has also come to know that the 

zeapondent No. 4 filed M.P. No •  84 of 1995 An the said 

disposed of O.A. stating interalia that the respondents are 

not in. a position to iirplment the judgment inasmuch as the 

post pertained to 1981 tenorary census pOsts. The }bn'ble 

T ribuna1 with a reasoned order rejected the ?Po ho1dg that 

the post in question was 1979 bacJ4og meant for S. T. candidate 
.. 	-.•.- 	-...- 	... 	..--. 	.. 

A copy of the oderdated 9..11.95 is annexed 

• 	he ewi th as NNEXXJ RE.. 10, 

f 	. 



4.15 -That the applicant states that nowhere inthe above 

• order 	there is any indication that the service of the 
>1 

applict should be terminated to acmniodate said- Sri Kuli.. 

Rather there is enough indication in the judnent t1± 

and order that Sri Kuliis to be appointed against an S.T. ' 

backlog vacancy of 1979. The applicant enhatically 

- asserts that she was appointed against a general category 

vacancy and not• again st any S. T. vacancy. The relevant 

record will• bear the testimony to the same for which_ a 
ly 

direction may please beissued towards proiction of.the 

• 

same. It is a clear case of victirnisàtion and the applicant 

has been made a scape goat. As pointed out above, there 

are vacancies of the post of draftsmann and 	against one 

such vacancy meant for general category candidate, she has 

been appointed persuant to her xegular selection, her 

• candidature having been sponsord by the Employment Exchange, 

In. any case, there is no earthly reason as to why 

she should not be allowed to continue in her service 

when other similarly situated have been allowed to continue. 
S 

Furthe, as pointed out above, there are posts of Dzaftnar1 

as well as furtherreqtirement which will justify and 

warrant continuance of.the services of the applicant. 

4.16 That theapplicent states that the reondents 

never took the plea before this }n'ble Tzibuna._inO.A. 

No. 72/95 that said Sri Kuli was not appointed because 

the post being held by the present applicant, however, 

now they have sought fx iJak to take a plea in the said 

manner and for that reason the iriugned order is stated to 

be issued in view of the judgment in the said 0.A.No.72/95 

the respondents cannt go on taking different pleas on 

different occasions so as to suit their own purpose and bw 

Contd. • .2/10. 
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hereby cannot approbate and reprobate. In the 

instant case, the services of the applicant is sought to be 

tenninated by adopting such an attitude of apprObate and 

reprobate and in theproceas the respondents have even gone 

to the extent of shifting the burden on the Ibn'ble Tribunal 

itself towardè iilementatiofl of the judnent in O.A. No. 

7 2/95 and thereby have sought to terminate the services of 

the applicant which is quite illegal and arbitrary. 

4.17 That the applicant states that even if it is 

held that the inlenentation of the judgment in O.A. No.72/95 

the sane cannot be done inanuch as a plea nor the appiicit 

was a party to the said proceeding. If such a position is 

upheld, there 411 be coiplate violation of principles of 

natural justice. It is the case of the applicant, that she 

was never appointed against any S. T. vacancy reciui ring 

t erininationof her service tvo ards accommodating said Sri 

Kuli. It is the definite case of the applicantthat she was 

appointed against one of the general category vacancy. 

Further, as pointed out ab,ove, there was 4tleast two  

vacancies caused by promotion of one Mr. A.8ingh and 

withdrawl of one of the applicants from Case No•O.A.  270/950 

4.18 That the applicant states that it is not the case 

of the respondents thather service is sought to be terminated 

on the ground tha she is an adhoc appointee or that 1991 

census operation has 	come toan and meaning thereby 

that her service and for that matter services of dzaftnafl.e 

are still required but her service is required to be dispensed 

with to accommodate said Sri Kuli. From the factual pE aspect 

of the matter as pointed out above, her service cannot be 

Contd....P/12. 
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tenninated in the manner as has beenb sought to be done 

in the instant case. It will be pertinent to mention here 

that the applicant was appointed against general category 

post as will be evident from the roaster maintained in the 

office and at no point of time she was  even told that 

she has been accommodated or repointed against any_S.. 

vacancy. Thus the whole action of the respondents in issuing 

the inugned order is utterly perverse and illegal- and 

Jmq=*md axxxks liable to be set aside and quashed. 

5 • EASXX GIUNDS FOR RELIEF WI TH LEGAL P )VI &OLN S: 

5.1 For bat the respondents have issued the inugied order 

malafide and in colorable exercise of power inanuch as the 

appliàant was never appointed against any S. T. vacancy nor 

such a plea was taken by the respondents in O.A.. No 72/95. 

Even in the subsequent M.P. respondents neVer took such 

a plea as has been sought to be taken in the inued Order. 

5.2 	For that the respondents cannot spprobate and 

reprobate in their stand so at to suit their oi purpose. 

5,3 For 'that even if it is h1d that the inued order 

has been issued towards inlementation of the a judgment 

in O.A. No. 72/95, same is not sustainable inanuch as the 

applicant was not a par,to the proceeding nor she was  

given any hearing towards disposal of the said O.A. 

5.4 For that it is the definite case of the applicant 

that she was appointed against a general category vacancy 

and bhus her service cannot be terminated so as to acconmiodate 

an S.T. candidate.. Even otherwise also there are vacancies 

Coritd. . . .P/12. 
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in whICh the applicant can very well be acCOmrflOdate& 

55 For that other similarly situated draftnefl having 

been continued in their services, there is no earthly 

reason a to why the appicant should also not be allowed to 

coittinue. in her. service. 

5.6 For that the applicant by now hay ing rendered more 

than 6 years of service, she has attained atleast quasi 

pennarlenCYth her status if not the status of a regular 

incumbent and accordingly her seice cannot be terminated 

in violation of Article 311 of the Con stiiti0fl of India, 

5.7 For that if the services of the appicait is allowed 

to be terminated in the manner as has been sought to be 

done sane will be violative of Articles 14 and 16 of the 

Con.itUtiOfl of . 1ndia.. 

5,8 For that the services of the applicant cannt be 

dispensed with so as to accommodate another person. In the 

Judent and order passed in O.A. 7 2/95, this n 'bla 

ribunal clearly indicated that the vacancy in which the 

applicant there in is required to be accommodate a 1979 

backlog vacancy and there is necessity to disturb the 

applicant in other. cases. Thus the applicant could not 

have been disturb by issngthe impugned order more 

particularly when pleas as has been taken XWft in the 

impugned order was not taken before the }bn'ble Tribunal. 

5.9 For that the respondents cannot take the plea that 

her services is iequired to be dispensed with in view of 

the judgmentir1 O:A 7 2/95 meaning thereby that there is 

Contd. • 
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termination 
a direction of this ibn'le Tribunal towards 

of services of the applicant. Wereas there is no such 

direction of this Ibn'bleTribunal.6n the other hand thre 

is enough indicatiøn bat the applicant in O.A. 7 2/95 

should be accommodated against the 1979 backlog vacancy. 

5,10 For that 1979 back log vacancy could not have been 

carried forward for almost 17 years and by eflux of time 

the.sa.td  post denêd to be deteserved in favour of the 

general category candidate in absence of any S.T. 

candidate.. Thus the real and legaL prCosition of carrying 

torward of back log vacancy meant for reserved category 

candidate. This aspect of the matter having not beenconsidered 

- by the 1tn 'ble Tribunal in O.A. No, 72/95 sarne is required 

to be to reviewed more particularly when the applicant was 

not a party to the said proceeding and she was not heard. 

5,11 Becatse the applicant cannOt be ousted from her 

s ervice in the manner as has been, sought to be done 

in the instant case in ammuch as n**xf she regularly 

reqruited after the interview and in her eppointznent order 

also there was no mention that her service would be 

terminated with effect from 31. 12.93. 

5,12 	Becaüàe the continuance of the post against whtch 

the applicant has been working is required which ppsition 

is accapted on the face of it inanuch as the respondent 

NO 3has already.issued telegram to that effect and 

certain fresh recrui'tnent are also being made. 

5.13 For that the after treating the applicant as regular 

government erTloyea, the respondents have made them to work 

Contd...J/14. 
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as per the promise made out and now they cannot turn 

doW thesame and put the service interest of the applicant 

in jeopardy in violation of the principles of prorni ssory 

estOppel. 

5.14 ..FOr that after continuing for more than 6 years, 

like any other permanent government eirloyces as per the 

promise made out by the reondents it is a legitimate 

eçectatofl of the appicant that she 'would be vested with 

all service benefits, but instead against her such 

1 egitiinate eecatiofl, she is now being threatened 

with termination of her services and that toowithQut any 

notice. 

5.15 For that the applicant cannOt be treated azzez 

at par with that of the other incumbents in other cadre 

- 	 inauch as in her casa,-it was never mentioned anô/Or 

indicated that her service would be terminated like that of 

others with effect from 31.12.93. 

5.16 For that from thei,r oi swing there is still 

requirement of the post being held by the applicant for 

which the respondent No. 3 has even issued telegram to 

the respondent No •  3 for continuance of the said post 

and accordingly, the inued action on the part of the 

respondents is arbitrary.. 

5.17 

 

For that never before i-h any of the census operation, 

the.draftsman who were sppoiflted have been terminated 

0 the ground of W= cen su s work as has been aoight to be 

done in case of the applicant only. And accordingly, if such 

Contd. ..P/16. 
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• 	threatened action on the part of the rondents is allowed 

to stand same will be violative of the Articles 14 and 16 

of the con stition of India,, 

5.18 For that the applicant after her appointment as 

draftsman has lost many a chance to get appointment elsewhere 

inasmuch as after her such appointment, her name has been 

scored out from the list maintained by the Euployment 

- 	Exchange. 

5.19 For that the appitcant has already crqssed the 

prescribed age limit for any Central Government ernplçyment 

and now she is ii being threatened with termination of 

her services and that too after making out a promise 

to her and in the process she has also been drived ot 

fresh recruitment in the same dartmeflt inasmuch, as 

her name has already been scored out from the list 

maintained by the &p loyment Exchange, for which her 

name would have I== also been aponsored by the emp107n11t 

exchange and skRkXE* she also could take a chance to 

compete with others. 

5,2D For that Justice and equitY demafld that the 

applicant shld not be thwano out from her preé*flt 

employment and coodingiY, judicial jntetfereflCa is called 

for from this Fbn 1 ble Tribunal. 	 - 

5,2D For that in any  viey of the matter, the inued 

ent5 are not 5ustainable.. action of the reofld  

6. DETLS OF 

The p1icaflt declares that they have got no 

other alternative and efficacious remedy than 
to app roach 

this Hon'ble Tribunal. 
Con td.. .P/ 16. 
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7 • MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER COURT: 

Theapplicant further declares that she had not filed 

previously filed any application, writ petition or suit 

regarding the matteE in reect of which the application 

has been made before any Court of law, or any other aut1rity 

arid/OfotheE Ben of the Fbn 'ble Tribunal artd/OE any such 

appltiOfl, writ petition or suit is pandiflg before any of 

them. 

.8. RELIEFS SOUGHT: 

Under the facts and circumstances of the' case, the 

applicant p rays that the in starit application be aitted *  

records be ca].led'fOE and after hearing the parties on the 

cause or causes that may be sI*l and on perusal of the 

records, 'the bn'ble Tribunal may be pleased to grant the 

following reliefs : 

8.1 To direct the respondents *a not to terminate the 

• service of the applicant and to allow her in her 

service like any other 6overnment errloyee with all 

coseuen ti al benefits. 

842 To quash and, set aside the order S  dated 8.4.96(inexUEe'.8) 

8,3 Any other relief or reliefs to which the applicant 

i s en titled *a under the law and equi ty. 

9,. INTERIM ORDER P RAYED FOR: 	 [i] 

Pending disposal of the case, the applicant prays that 

an interim order may pleased to issued directing the respOflu. 

dents not to terminate the tetvices of the applicant and to 

allow her in her service as before and furtherbe pleased to 

stay the inued order dated 8.4•96(kmexure-8). 

Coritd....P/17 	- 



( 

17- 

10. .... 	- 	- 

The application is filed throuk AdvOcate. 

11. PART1ajLARS OP THE I.P.O. 

(j) I.P.O. NO. 	 •(ii) Date 

(iii) Payable at : awahati. 

120  LIST OP 	ORES 

As stated in the Index. 

VE.RIFICATION 

I, ant. Marnoni Kalita, working as 1Draftnafl in the 

office of the DirectOr. of Census OperiOfl, AssaJfl, Guwahatii. 

7, do hereby verify and state that the statUents made in 

• 	paragrhs 1 to 4 and 6 to 12 are true to my ]riowledge ; 

those made in paragrh 5 are true to my legal advice and 

I have not suppressed any material facts. 

And I sign this verification on this the 6th day 

of May 1996 at Ouwahati. 

Mzne,; LXMJLA 
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•.1 '4'()//i:i/ II?) / 
GOVERNMI:rSIF oF INI)JA 

' 
hfJNlSr RY OF HOME AFIAIJt:GRjIIA MAN1RALAY 

	

TriiT 	rrr uppInni fFT9 
OFFICE OF TIlE l)IREC'lOR OF CENSUS OPERATIONS, ASSAM 

hro FTO ?I, 	T?Erz1 78107 
S. IU)/1,, I PLIJIJAIO, (JtJWAUATl.7100 

fTIT TJTTT 	 S 	S  

Dated Guwaha(i 

_____ 

 

16.10,10 

0FPR;:C 0TW1110Z 

ri t'aioni l'ullta (1uul1b)r uL' 91iri Iara 1('unto. ilita 
of ?ariik Naar, ).J.opur in the i)i3triot of Yamrup (.Aznn) is hereby 
appointed teiporriiy ae bruftocm in tile office of the J.iotor of 
Cenou 0perati.n9, Aeaz., Uu.wahati wLth imnediato offeot in the acalo 
of pay of . 120O-30-160-1-40-2040/- fae pluo other iJ.lowu.u000 no 
admle:)iblo under, the Contil Iovt. •loi Lto aiioidod from tuna to timo 
on an adhoc ba3io, 	., 

The poat ic pixly tenijor.trj orautod 9p3OiSU4 in OOIifl3Otin j with 1991 eeuata workzi wid,would ba uboliehod on.eom)letjon of the work 
nd the inoumborit will be xti'eriohod and Govt. woiLd have no liability the eaftr. 	

S 	 ' 	 S  

The aprioiutznon 1i adrhoo in nutum and likely to ooutine 
up to 2,2,91.. only-4 I'iowevr, 'the ap4i1tniozht can be W2n.thLted even before 28.2.91 or the extudod i;oricd U3 the 0a30 muy be by 4,ivin6 one ronth'3 notice from oit 	 zt hor oido or one' onth'o omoluineirt in liot thexof . 

he ehoUd produoa the medical certificate of ner £itnoeo from the uutiioriood odic:d Attondeit in projor frem at the time of 
joiniw to the peat. 	 S 

r3d/. J .'U. 11iUi4U 
i)f2.JTY J)iJ U10 OF ekNg3 O2TATIOI3 

G5JMliT.L. 

77- cE 
('opytoz- 	 S 

1, The Pay Accounte O±'ficoT (Conao) 	 S 

A,G.OtJ, ' fl. J)Jlli, t J'DO1l1i 	1 

	

. Tim' 5 . 	Ia twit Diootor of Cona'.xj 'Jporubiong(T) (D.D.0.) 
3. Offco:er1njtej,don5t 	 S 

( 	4. Accoij 	9xiri0h 

	

\7!. 1 ;jtt. 	.r ucn (fçsjr poi'•joii ti. fil S) 
i. 	tnti "a:ton1 	 'C/O. 	t.zc]erit 	rj 

/\..')1z,tJ.ri 
 

S.. 	 S 
S 	 S 	

( J.t. J1iU1A 	) 	
- A. 

5 	 ' 	 J) 	TI •t)i. L.G i.Oh OF OEEeJ$ Ok'flOj; 
(j.. 
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/3 I i 	

2 
Ho, OCO (.) I1'U9/1'j 	

/ 

	

ov ; 	tIlj 	fl't 	1111)1 

HO I) 	(J I UJ IA 	I 	II LtJ I/I 	1) J 

7/ 40  

tIcJ.1x. 	

•g ; o I ii 

Purely o 
teI1pr:-ry - nd 3dI 	h. 	

•' 	
Jr I h 	of Li co 

of the 	n- 	1 (2, 	(I(f J. 	
L;urIi;j1.j in (.h 	3c1 	of 

Pay of 	
--.

:- 	: . 	

.'- ri1u3 °I1r 	iIowen_ 

ce3 as 
adm13jg,0 Under ti 

	Cenr I 	
•u lC3r 	UU1CqcIrj frorti 	trrr 	l:n 

time, 

The Pon I: in p 
rOly I'?Ifli)O;Ity cre

aJ.i I. ly .1 n Conh)ccJ 
OD 

with th 
 1I91 Ci US woric - 

 on wouJ h •bo.Ii3I)d on Corripj 
i11 of the 

liabi1-it therft0 

work and th 
incuflb 	will b 	

Ij)f 	oV L. WOn) d hp flo .rh0  appj, 	
j UdI)O in rur an 

iiJc 	Lo co)ftjnue Up0 

31/12/93 only 
flOtqev 	

P)OI)In1 L 	
b tori 	

UVOI 1fr 

1/12/g3 or the 	
Peiji 

-s t;I 	
Iriy be by 4 1V1))1 

one I1101)I) ' 

flOtice from ejtjr 	
or 	

month' 	
IflOiUfl(OflL In 1 i.e 

prariuce the 
t1edjc 	

Cejtjfjr 	
of hj3/ 	f €rr y  

from te Chi 	1-iedj 	nd lIea 	

0f1cr in pro1,lr form Jt; Uio tin, 
	of 

jojnj 	
in thd. 	Office 

shoujd j o  

oF c :N'3n,3 
, 	

1 liJ 1 
Nern0 0, 	

l/:(/JL 1/ 	

: 
Copy to 	4) The i'y

Ci -p (':;v, 	h Jh L 2. 
Tln 	:t-j 	U.ircor of 	

(per 	i Or) ; 
(i) , (H,ij • 0,) 

Th !CCO,1 L 
UI1( 

Tho Of ii c 	npe Ui. I) LcJ(jp11 rho 	
qe. 

iI)1j/ 

• 
cIJw:.; 0'(4t:I O1n: 

' 

.1 



29/5/70 	 30/1/a 

19/10/90 	 1 

20/12/90 	 20/12/s 

1/3/7 	C±±mec in tha 
- 	Cffice cf th- 

...-:racr c 
Cperaions 

/ 

1L 

om -coe 3 
7 Final Seniority list 	.of Draftsman in the Office of the 7Director j 

4 1 
 of Census qperations, --- Assarn, --- Guwahati as on 1//9i. ___ 

- 

of EdUCatiO 	Date of - Date of 	ppoint- Date of 	 con-I 	Remarks i-No. birth nal qua- 	entry ment to a post porary aO- firmatjn i ?ification 	into Govt. in graded sc!e ±ntrrent t 	the grde 
Service of pay in Cantral the grade in 

• Govt. th 	D.0,0, 
kssarn. 

- 
-- 

Smti Iinu 	1ico 10/7/59 H.S.L.C. 	24/12/79 24/12/7 24/12,9 	 int2d as 
Dioloma in  
Drftsmanshjp  

2± 	hnta 13/11/58 P.tJ. 	 26/7/90 26/7/30 25/7/a 	- 	 --- do--- 
_±J.'J 1 UZL 1 L2 

Draftsmanship 

1/3/48 !-I.S.L.0 -- 	29/5/70 
(S/C) 	 Dima in 

Draftsmanship 

:<alita Vl/4/69 H.S.L.C. 	19/10/90 
Diploma in 

U Draftsmanship 
1'. Abul I-sa±r 	31/3/69 H.S.S.L.C. 	20/12/90 

Diploma in 
Draftsmanship 

Sri Rabin 

	

	.ita 	1/1/59 	H.S.L.C. 	10/6/01 Diploma in 
Draftsmanship 	- 

7 H 	:riDendra D E s 	1/1/65 PU.Sc 	7/6/91 
Diploma in 
Drnftsrnanship 

Dhrbaj'oti azh 1/12/66 H.S.S.L.C. 	6/6/91 
Diploma in 

4 	 Draftsmanship 

10/6/91  

7/6/91 	 7/6/91 

J. 	yN 
DE:JTY D:?OR 	 :s ( c 	S?s:csm 



/ 
tOD3 	 11 110.13CO(J)21/78/ 

I 	
f GOVEflNZ.'tNT OF INDIA 

bFFICH 	
iNIiHX OF HOMIi AFFJlRS 

OF TIU DIR.v,,crcfR OF ENSU8 OPEflJIoNs ASSAI4 / 1 	 , k0i : ULUBAIU $ OAUJtJI 	781007, 
1' 	 flntei3 Otthntt, Decevber 12, 1 979; 

• 	 tRDER 

aim
kis $tni 1u3.ito, 1i3 hereby tempoiarCiy atYpoiflt3d 1etj 	in the office of tbeDjreeto,. of tcnsuB O;oxabion&i Arin (&eutj in the noc],e of pry of 38OEa1 2400.c6o/_ p,tn, plus other 8110wanccj as adflht8ib1e at the Central Governnenb Z'tes, 
The 	ointrl?nt is teupor ray tn(i termthable at any time ithout notice rd without signin any roaons thereir, 

	

tISS l(thu ICalite is to join iznrnedipt?iy 	d in any case not later than 15 dys from the date of issue of this order, 

She should also produce nu?djcl fitness  
from the Chief Medics]. Officer, Gauhati at time time of 
oifling. 

Si/u 	GROUDiI)fly tR1;cron Or MNSUS OPFRi.T I')fl 8 
ASSAH : GAU}1AJI, 

Memo 10.D0O(k)21/78/ I 	' 	
Drte 12.12,1979, 

c .  

1. 
) 
- - 

Lu 

The lRegictrar Qonersi, India, 
214, 1 10 0U)MI Bocd Now Delhi - llUofl. The Pay & kcounts Officer, Ce 1'su59  New b1hi The Asstt, Ltz'ector of Census Operations (r) l, Investigator (Census & TabUlation) 

. The AP-CoUnts Branch of this office. 
Mica Minu italita, C/o Shri Rania KaUta, 

liagar, G.uhati - 3, 
The'stabi1aient Brinc1i of' this office, 
Peronà[ file. 

— 110002, 
ARsam, GaulmnL'i, 

7 
C 

el 1 .-  
( N.K, CUUDry ) 

oIr?czoR or cusus oiarIo 
AEM4 I OAUwut, 
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p. 
	 phone, Office 

9T 
4 
	

GOVERNMENT OF INDIA 

MINiSTRY OF 110MB AFFAI RS/GR1H A MANTRALAYA 

9 1TU1T fr 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS 3  ASSAM 

o 	O 	,. irft, 781007 
G. S. ROAI), ULUBARI, GU\VAHATI-781007 

4T1I 

Dated GuwaIati 

Tenjtative Programme of flapping at I) 5) .0 Asam for 1091  Cen 
( In the leol of Draftmtn/Sr, Dfaltsnmn/Artlst 

& Sr .Artist) 
— S — — — — S — — ----—---------------------- - - - 

ro4eots 	 Total io of map4 Completed ti3J. Zet to be; 
1 to be preparec3 I 27 12 .93 	,comp1eto _.j_ — 

1 Ditriat Centue 
IEfldbOok 1991 

a • ) 46x.1mQn tn;L  
Pi t 	 6? 1n1aps & 	_-7 

C.XJ31OCkS * 

b) Final Dist, 	23 	 11 mE 	 12 psRevenue — 	 78 Circle 	 8 	 67 Community 	
- 75 

Dev, Block 

P. Maps for Town 
Directory 

	

15 	
7 naps 

b)Finai maps 	15 	 6 	 9 

3. gjLmw AUag 	
lSO(Approy) 	 . Ircton xperjmentaj 	150 	 _ 	

rejv ior t;e 1,0 	 - 	
Diij0nj 

Cen sus Ca to ra 	8 town 'flaps 	
— 	m1w1eratjon block 

r 	
— 	including 	

maps of the in1, 
4J roec 	

enumeration 	
dua1 tori(ip rr . 

i.ans ceme 	
block maps  

Computer asited 	 OX 3000) noa
aje to be rp Cartagraph and 	
rcc.Yet,-J'Lr,in.. 
nmctjoyi  tion 	 t

t' fi'm tfr thp 
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31954 
Phone, Office 

GOVERNMENT OF INDIA 

MINISTRY OF fIOME AFFAIRS/(3tUHA MANTRALAYA 
irur fr 

OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM 
O XIT, 	k1T 781007 

G. S. ROAD, ULUBARI, GUWAHATI-78 1007 

Dated Guwahati 

-2-. 

5 Plan Scheme 
r~s g ;Lon a i  

of India  181 

6 • Miscellaneous 

- 	 Instructions aaite 
froni the Map Divls±cn, 

Misc jobs conze from 
time to tine, 

K.CJ3, Bhagaatj) 

Research Officer 
Map Sections 

) JC •O ., Jsttm 

q5- 
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Jk1l'III,IUt) 

21 A 	1Au:; . 	( 	lt.iI'd), 

FROt4 	 CEW3US OPEIUVL' 1O11 • )\';; •1,c;u1 r\ ll /\ i 

ItE1'OtUTJ1 01 1, 11SE'AW ItEOAIU) II 	11.01' INO !U/Fr( .) 

ALL THE POT1'ii .ItERJlt) AOALHtIT 1991 (;r:ti!;u 	NIJlP I IE 'I ,;U' loll IIEwtu) 

31/1.2/93 111 V 	1 (' ituoi: rm1Pill( WO U K1 I1 1:I,TvI'1 	
F:ll;u) 

IIAUD 1300K 1fl1) 	'IIE' UEl4\EU tI0JE'.ii (.) ANY 
 

O1UI4OCA'L'l!. IIAW! IRJ 	iuitl<rI ( . ) 	 l.l)J/l, 

A;!rI 	tli 

NOT TO 11P  

/ 

(11 	';F:tl 

1;3 1!;c/\tl 1' 1.) 1 I1EIt)l 	OI 	'lI'i 	jr't:U1l .1 

i:l)J A! tti I 

• 	t4EMouo.oci:):/7/vo:vi1/V. 	
:/'l 

p03'r C0Lt in ccnlpIflu/VL'zuu TO t 	
I 

TII 	('TltAU .:;IIEUAL, J UUJ.A, IIEI I)l1I 1-11 

Jy'JCJ. l rAIr 1)1 U r 	J('It OP'IIJ'UiI UJ'l 	II! 
;uit IA'l 1. 

/ 

'(' • 
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Y 01 11.1 1jj 	
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In t) 
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Opej01 	
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are theref,) 	asked 	
ef 

Br(1 for 	

o be held In t;h OLfjc 

	

of the Director of 
ensu 	era0 	

,• 

4 7j4 	
u1di 	DLspu, 

(1wcThtjL 	
30,ii. 3 t; 10.30 

	

You are to hr7 	with you :111 	
Orj(ih);11 Dcli 

	

UaIICLI 	
(r€IPIC1L 	

Oeh- 
e?rf.j(:jt 	

t:0 pro 	your 
 

T iVo. /
!: o 	

'P'rjri 	In th 

/-J 

';i '1Ai 1ij :1: 
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No. DOO(E)1/89/,&  
q 	T 	CONFIDENTIAL 

Phone, Office 	
i 3TER ED A , D. 

GOVERNMENT OF INDIA 

MINISTRY OF JIOML AFFA1R/GRilIA MANTRALAYA 

arn 	rvrr fr 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM 

ito 	Jo 	 iciI 781007 
G. S. ROAD, ULUBARI, GUWA}IATI-78 1007 

f¼th Twet 	April 8, 1996 
* 	 Dated Guwahati 

Off ice Memorandum 

With reference to this Office's Order 

No. DCO(E)1/89/11377 dated October 16, 1990' Smt. Mainoni Kalita, 

Draftsman in this office is hereby served one month' s termination 

of service notice from the, date of issue of this O.M. in view of 

of the judgement f the Central Administrative Tribunal in OA. 

No. 72/95 and as per ORGI, New Delhi's letterNo. 27/31/95—Ad.IV 

dated 26.3.1996. 

1\ 
(N.M. ALVI) 

Deputy Director 

Smt. Mamorii Kalita 
Draftsman 
DCO, Assam 
Guwahati 

7- 



CCNTRAL ADMINISTRATIVE MU /.- 
• 	- 	

GUWAHTI BENCH 

	

2,1 	U  
Original Application No. 72 of 1995. 

Date of daciejon a This the 14th day of 3un., 1995. 

(At Admission Stag.) 

The Ibn'bl. 3uetic. Shri M.G.Ctiaudhari, Vice-Chairman.. 

The Ibn'ble Sliri G.L.Sanglyin,, Pai*ar (Administrative). 

Shr.i Sivacjhar Kuli, 
Son of Tamasa Kulj 
VIl1age-Bahj Rongdoi 
P.O. Phillobaz,j 
Distxjct.-Tjnsukj. (Aseam) 	 ......,. Applicant 

By Advocate Shri R.P.Sharma 

-versus- 

UnIon of mdia 
represented by the Registrar General of 
Csnu&Operation, 

New D,Thi-110001 

Director of Census Operation 
G.S.flo.d, Ulubari, 
Guwahati.781007. 

Regional Director (NER) 
Staff Selection Commission 
Nabagraha Road 
Chenikuthj Hill aide,. 
Cuwahatj7$1003 	

........ Respondent, 

By Advocate Shri A.K.Choudhury, Addl. C.G.S.C. 

uoiimjy  

The application is *dOittd. Issue notice to the respondent,. 

k. A.k.Choudhury, Addl. C.c.s.c, waives nstic, for the respondent,. 

By consent called out for final orders. 

Contd....p/2 



4- 

The 	
is thata3tbough his 

name was 8ponred for 
appointment to the poet of Draftsman on 

We  29.4.94 no order for 	
iisued and therefore 

he prays that the respondents and 
in partioular respondent No. 2 

be directed to appoint him against the pet of Draftsman. It may 

be mantlon,d that the applicant had appikeci for the poet in 

pursuanc, of the adverUsement issued by the Staff  Selactien 
Coamjsaion inviting applications for ons post of Oraftwan in 

the department of Censue Operations (Asem), Cuwahati reserved 

for S.T. 
The applicant has stated that he belongs to SCheduled 

Tribe and was therefore eligibig to app y. 

2. 	
From the letter of the Regional DIrector of Staff 

Selection Courrflissjoflted 17.4.95 which has been made part ofthe 

t''t ?tr the applica t was duly salected by 
the Coaajeejon for the post that was adve tised 

his name was 41 

• SPonsored to the indsnting 1116Partsnt vizi department qf Censu 
Operations (Aseam) but that the Director 

Of Census Operations 

(Aseam) had returned the dossier of the 4iicant. 
Thó Regionai 

Ditscter has Stated In the latter that the dossierg, vera 63•0 

returned presumably on account of stay order 
passed by this 

Tribunal against the order PBaed by the £irsctor 

(Aseaii) terminating the sazvicesIf the 4 

Annexurs BI to the written statement of thi 

that the Assistant Ôirector of Census (ertjone 
the Standing Counsel of the Government notlPpoint 

Census Operation. 

adhoc Draftsmen. Fro* 

reependents it appears  

was 	•dvisd by 

the 5p°nsored 
candj(Ja tes till the dieposai of O.A. No. 29/93. 

be in Probability the reason for which the 

That 5ppears to 

Director of Census 
Opera tions seems to have returned the dossiers 

of the applicant and 
did not preceed to ?inaflse the matter of his appojflt. 

Contcj. .P/3 

419— 



3 

is etated in the written ethtnt in paragph 2 

that ipoet of Draftàmanaàreed f.tha Scheduled 
Tribe 

b'!ing'a back log vaàancy carried forward from 1979 due to 

non-availability 
otSchedujed Tribe candidate and that since 

there was no recrujtjnent made 	the senior most Draftsiian was 

5ppointed to that post and allowed to continue. Although it has 

net been so specifically explained and the contents of the 

paragraph 2 8 re . not very clear the Implication of the earns is to 

understhnd that against the 1979 backlog vacancy of Draftsman 

meant for Scheduled Tribe candidate the post has been tilled 1n 

temporarily by the seniormog Draftsman and the post is still to 

be fill,d up 
in a regulai manner. For that reason it appears that 

the post was advertised and the candidature of the applicant was  
' • 	

: 	

be not been appointed ricr it  

is statedany other candidate has been appointed to the poet on 

- .regular basis It:fel1ow._jp1a t the post is stjjl available for 

regular appointmefl• 

It is also clear from paragraph 2 of the written statement 

that4posts of Draftsmen were created purely for the 1991 cOflsj 

and the posts were of teaporazy 	 A98 inat those 4 posts th e  

applicants in O.A. 269/93 were appointed e1ejr appointments however 

were terminated by order dated 31.12,93. That has been challenged 

by those 4 incuontg in O.A. No. 270/93,13at petition is pending 

and an interirn order ort2operation of the -e4e7- order has been 

iseed and is in operation, 

4. 	
It also appears that another set of employees who were 

V 

	

	 appointed Q. temporarjly on adhoc basis h!vi - cha11enged the 

order of termination of their srvjces with effect from 
31.12.93 

kA by the very same order which 	cahilenged by the applicante I 	in O.A. No. 270/93. That 0.Ae is also pendirg and in that O.A. 



: 

tIIi: : 
interim àrdsr of stay of Iperatiori of ttá order of terainatjoc 

- has been granted and is in operation. 

It will tt*js beseenthat whera, the a picants in 
_ I _J_ 	• 	

I 0.A.s269/93 and 270/93 had been appoin d of 	pos1temporarily 

Created in-1991 bbe Census o0aratjcJi th nr 
------'-.-  

had applied for the post which was a reg lar post advertised 

against 1979 back log of Scheduled Tribe candidate. The order of 

•etayjn the ot 	 fórehas no applicatjn 

to the consideration of filling up this 1979 5.1* back log vaca,cy, 

The Director of Census Operations seems to have acted 

with ab111dofled caution and consistenly wi h the adieu of the  

In not further Coflsjderng the dandidature  

of the applicant for appointment so that 4ny deciskon taken by his 

IL- 
should not be construed es-amourbUng_ti b eeoh!tha fordar_of_intarim - 

• stay in thâsa applicatjo 1  

• 	 that 
70 	We hereby ka it clear/the order of sta granted 

in the two ether applications does not come in the y of the  

Director of .  Census Operatioe, Aseam to coeidar th3 cane of 
• 	 1 

' 	the applicant on a own merits and in eccrcjanc. with the 

rules for appointment to the post which 	 is 

• meant for 1979 S.T. back log post of Draftagan. In the letter 

cted 17.4.95 the Regional Director (NER), Staff Ss1ection 

Cpmmjssion has stated that he does not have any obji Uoir to 

send back the dossiers of the Spplicant to Census 	ra ton 

Asses, Cuwahati. We think that that course 'ould be Leper to 

be adopted. 

Contd.,p/5 

91—  

I- 



...*.. .1y\'. 

- 	In the result the following order .is paeed * 

The Staff Seclection Commission is directed to send 

back the dossiers of the applicant to the Director, 
- 	

nsus Operations t  Assam to enable him to consider 

the appointment of the applicant. 

ii. 	The Director of Census Operationp,Assa (Roipond.nt 

No. 2) is hereby directed to proceed further with 

the case of the applicant as •paneoród by the Stat? 

Selection Commission for appointment to 	 post of 

Draftsman against the 1979 S.F. Back log post that 

was eavertised by the Staff Selection Commission 

under Ad1ertjBeu)ent No. 2/93 Annexure-1 to the O.A. 

- . 

	

	 respondent No. 2 weprocssd.ccordjng to the 

rules as soon as the dossiers of the applicant it 

r 	 recejve1ie from the Staff Selection Commission. 

The application is disposed of in terms of the 

aforesaid order. No order as to ciats. 

Sd/ lCC CHAIRMAN 

Sd/ MZMBER (ADMN) 
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J•. 	 - CENTRAL ADMINISTRATIVE TRIBUNAL 
-GUWAHATI BENCH 

- - - - - MIsc
0 PitiOfl N0 084/95(ifl C4A.72/95) 

Date of Order: This the 9th Day of November 1995 

JUSTICE SHRI M0G0CHAUDHA.RI, VICE-CHAIRMAN 

- 	
ANGYINE MEER(ADMN) '.•- :....-....... 

Uniànoflndia& Ors0 
	 .. 	Petitioner0 

BY Xdvocate Mr 0 S 0A1I, Sr0C.G.S.00 

SivadharKuli 	 Respondents0 

Br Advocate Mr0R0P0Sharma with Mr0A0K0R0y . 

• 	 . 	-. 	e R-  DE R. 

CHAUDHARI J (VC): 

The Deputy Director -of Census Operation Assam.. 

has filed this petitlontó inform the Tribunal that the 

(original) respondents are t in a position to implement 

the judgment and order dated14-6-95.'.thO.AoNOo72/95 in as 

much as according to him the post pertainedto 1981 

temporary Census posts which were .sanctioned and approved 

only upto 30-6-95 and as those posts are no longer in 

existence.as  the sanction has expired the order in the 

O.A. is not possible to be given effect to0 It is not 

possible to accept the above ground for the reason that .such 

was never the case of the respondents in the original 

application. It was never claimed by them in the written 

statement that the post in question was 1981 Census posto 

Having reard to the statements contained in the written 

statement we have recorded the fInding in the order on the 

O.A. that the post In question was 1979 back log vacancy meant 

for Scheduled Tribe candidate and was to be filled up 

hi 	,1 
	 con 

.1 
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- 

in a regular manner and was available for regular appint- 

ment0 Consistently with that finding the direction was' made 

to respondent No02 to proceed further with the candidature 

of the applicant for appointment against the 1979 ST bck 

log that was advertised through the State Selection 

V Commission ,(ssc) 	A new ground cannot be permitted trgeL 

to plead inabIlity to implement the order0 The matter Of 
• 

pion was left to the respondents to consider. They 

were bound to implement the order passed In the O.A. 

2o 	Ne.ther the fact is admitted by HroRoP0Sharma for 

the original applicant nOr we are inclined to accept that 

the post petains to 1981 census posts0 It is also clear 

from the correspondence now produced and the details given 

in the petition that the 1981 census posts have been sark- 

• tioned up to 30-9-95 and the proposal for Government approval 

for further..continuation of those posts beyond 30-9-95 

has been referred to the integrated Finance Division (Hme) 

for consideration and approval and the decision Is awai'td0 

That shows that the policy of the Government is to sanctIon 

• and continue these posts and therefore it should not be dlffi- 

cult for the respondents to move for sanction of the post 

against whic} applicant is directed to be considered for 

apoIntment as thata back log vacancy0 We further make it 

clear that we maintain the finding that the post was 1979 

backlog vacany and not one of the temporary posts created 	- 

in connection, with 1981 census 0  We have referred to alterna- 

tive aspect only to emphasis the need for the respondents to 

comply with the directions contained in the origin1 judg- 

rrent wIth all' earnestness and spe& 	 A 



- 

/1 

- 	 - 

In the light of the above observations the' 

petition is disposed of, S  

- - - --'S 

• 	 .-:.-. 
- 	 Sd/_ VICE CAIflN 

- 	
- Sd/. ME MqrR (DfN) 

LM 
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IN TIE CEETBAL ADMINISTRATIVE' TRIBUNAL • 	 __ 

GIJWAHATI BENCH 	 • 

28MAY996 	I 	In the matter of 

I 
I 	c 

Srnt. Mamoni Kalita 	.. Applicant. 
 -Vs.. 

Union of India & Oils. 	Respondents. 

- AND- 

In the matter of : 

k-tA 	 Written Statement on behalf of 

all the Respondents. 

•I, Shri  

€4 	 t/(iV ) 	c4 
do hereby solemnly affirm and declare as follows :- 

/ 

Further, I say categorically that save and except what 

1. 	That a copy of application alongwith an 

order dated 7.5.96 passed by this Bon'ble Tribunal have 

been served upon the respondents and myself being 

authorisedto represent the respondents in this case, 

I do hereby file the written statement as follows. 

is specifically admitted in this written statement, , 

rest may be treated as total denial by all the respondents. 

Contd. . .p.2/-. 
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That with regard to the contents made in 

paragraphs 1 to 4.2 of the application, I beg to state that 

I have nothing to comment. 

That with regard to the contents made in paragraph 

4.3 of the application, I beg to state that the applicant 

was appointed in the post of Draughtsman on a purely 

teporary and on adhoc basis against the post created 

specially in connection withl991 Census works. The terms and 

condition of appointment was that (1) the post will be 

abolished on completion of 1991 census and the incumbent 

will be rtrenched and the Govt • would have no liability 

thereafter, (ii) that the appointment was adhoc in nature 

and likely to continue upto 28.2.91 only. However, the 

appointment can be terminated even before 28.2.91 or the 

extended period, aS the case may be by giving one months' 

notice from either side or one month's emolument in lieu 

thereof. 

The Govt. continued to sanction all the posts 

• creted fbr 1991 census upto 31.12.93 and discontinued 

thereafter. As a result all the incumbents appointed against 

the 1991 census posts were terminated from service. A ref er-

ence mey kindly be made to the judgemént and order passed 

by this Hon'bie Tribunal in O.A.No.269/93 vacating initial 

stay order given in favour of the applicants to O.A.269/93 

dated 31.12.93,a copy of which is annexed herewith and 

marked as Annexurei. However, services of 4(f our) 

Draughtsmen junior to the applicant were terminated w.e.f. 

31.12.93(AN) alongwith 17 others working in different posts 

which were also created in connection with 1991 census. 

Unfortunately........ 
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Unfortunately those four Draughtsrnen got a stay from this 

JIon'ble Tribunal in O. 	o.270 93 dated 31.12.93 and are 

still continuing on the basis of this Hon'ble Tribunal's 
7" 	order, copy of which is annexed herewith and same is marked 

as Anriexure R.2, The written staterent & show cause to vacate 
the interirA order as well as to disriss the case are already 
filed.. 	The applicant should have been terminated alongwith 

• 	 those 4(four) Draughtsmen junior to her on 31.12.93. She was 

7
jbowever in the interest of public service allowed to continue 

' 

on purely temporary and on adhoc basis  against a regular 

vacancy occurred due to the death of Shri A.Singh, a regular ----- 

Artist, on 14.4.92. Therefore, the claim of the applicant 

that she has all along been treated as a regular employee 

is not justified. Service benefits like grant of increment, 

bonus etc. and openjng of service books are required to be 

maintained even in case of temporary employees. Bonus is 

even allowed to the casual workers, fixed pay staff etc. on 

completion of a certain period of service. Therefore, these 

service benefits given to the applicant should not be 

considered as a benefit limited only to the regular staff. 

The claim of the applicant th at no time limit 

has been given for continuance of her service unlike many 

others are not true. It has been clearly stated in her 

appointrnent letter that her aDpointment Is adhoc in nature 

and likely to continue upto 28.2.91 only or the extended 

period as the case may be, copy of which is annexed herewith 

and marked as Annexure. Therefore, her statement in 

this regard is not based on fact. The example of Jibaxl Mlakar 

cited in' this para is not relevant as many other exployees 

who were appointed on the same terms and conditions prior 

to the appointment of Shri Malakar have also been terminated. 

For........  

1 

/- 
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For exaniple appointment order of Shri Santanu Goswami may 

kindly be referred to, copy of which is amexed herewith and 

marked as Annexure-R.4. 

That with regard to the contents made in 

paragraph 4.4 of the application, I beg to state that the 

applicant has been holding her post on a purely temporary 

and on adhoc basis and was given the benefit as entitled to 

a temporary employee. The appearance of her name in the 

seniority list does not confer upon her any righb to claim 

seniority as she has been serving on adhoc basis and an 

adhoc employee has  no right to claim seniority as per Govt.Rule,. 

That with regard to the contents nade in 

paragraph 4.5 of the application, I beg to state that the 

respondents are aware that census taking in India is one of 

the biggest administrative exercise in the world. Therefore, 

the preparatory works relating to decennial census starts 

at least 2(two) years ahead of actual census - which is the 

sunrise of the 1st March. During the peak period of census 

a large number of employees are drawn from various Department 

of the state and central besides employing a huge number of 

staff in the Directorate to cope with the time bound works 

and on completion of the additional works relating to 

census 7  the staff recruited for the purpose are retrenched/ 

terminated. The retrenchment of additional staff appointed 

during the peak period of census are nothing new in this 

Department. This kind of retrenchment took place during 

1961 7  1971, 1981 and also that in 1991 census. An exar1e 

of Swt. Minu Kalita cited in the instant case is not relevant 

as 

. C 



'74 

-5- 

as Stuti. MinU Kalita was never appointed against 1981 

census posts but against a regular vacancy. A reference 

to the appointment letter of Smti Minu Kalita as 

Draughtsman will clarify the point, copy of which is 

annexed herewith and marked as Annexure R.5. 

That with regard to the contents made in 

paragraph 4.6 of the application, I beg to state that 

all the employees appointed against 1991 census posts 

were terminated with effect from 31-12-93 and not some 

employees as claimed by the apPlicant. It has already 

been stated in para 3 above that the appointment of the 

applicant was for a particular period as will be revealed 

from her appointment letter itself. 

That with regard to the contents made in 

paragraph 4.7 I beg to state that it is a fact that 

a tentative mapping programme which are to be done from 

January/94 onwards was drawn and forw arded to the 

Registrar General, India with a request to continue the 

sanction of the post of Draughtsman, Artist, Sr,Artist etc. 

but the request was not agreed to and all the posts of 

Draughtsrian(f our), Artist(two), Sr.Artist(one), Geographer 

(one) and Research Officer(one) created in connection 

with 1991 census were discontinued. Copy of the communica-

ti.ons annexed herewith and marked as Amexure R.6 and 

Annexure. It is also learnt that the remaining 

works has to 'pe done by the existing staff during the 

ijitercensal period. It is partinent to mention here 

that the sanction .of the 'post were given by the i4inistry 

to the Registrar General,India and this office has nothing 
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8. 	That with regard to the contents made in 

paragraph 4.8 of the application, I beg to state that 

the recruitment in the post of Draughtsman and all other 

posts created in connection with 1991 census were made 

taking exemption from the Staff Selection Commission(Sc) 

-as these posts were of purely temporary and adhoc nature 

and for a brief period. The 550 however did not grant 

exemption for appointment to any regular post without 

their sponsorship, cy of which is annexed herewith and 

marked as .Azmexure LB and Annexure R.9. It is also relevant 

to mention here th anybody recruited through Employment 

Exchange has been given no objection certificate to 

register their name in the employment exchange again for 

alternative employment whenever requested. In the instant 

case no request has however came from the applicant. In - 

addition, the respondent No.3 has issued circular addresed 

to the Director of Employment Exchange with a request to 

renew the names of retrenched and likely to be retrenc'hed 

employees for alternative employment, copy of which is 

annexed herewith and marked as Annexure R4. 

9. 	That with regard to the contents made in 

paragraph 4.9 of the application, I beg to state that 

traditionally, the left over works are done by regular 

staff during the inter-censal period. Earlier batch mate 

of the applIcant are continuing as the posts are continuing. 

As this vacancy had to be filled up by an Scduled Tribe 

candidate and since dee vètioiiwas banned with effect .........- 
from 25.4.89 (copy annexed as Annii Lii), a requisition 

had tobe sent to the SSC with a request to sponsore an8.T. 

candidate... 
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candidate as because a reservation point meant for S.T. 

was carried forward since 1979. Therefore, the claim of _•_.
.• j-----. 

the applicant to establish the fact that thère are 

more requirement of Draughtsman and this office is appointing 

addit lonel Draughtsman" is not tenable. 

Thus it appears that the case of Draughtsman 

are not different fromother category of employees as ib 

will be evident from the fact that all categories of post 

created for the purpose of 1991 census have been abolished 

with effect from 31.12.93. Four Draughtsnian junior to 

the applicant have been continuing in this office i.e. in 

the office of Respondenb No.3 on the strength of a interim 

order passed by this Hon'ble Tribun&. in 0.A.No.270/93 

without any post while the interim order granted in O.A. 

No.269/93 relating to their counterparts and other 

categories of employees has been vacated long back although 

their service conditions were the same with those four 

Draughtsman (Aiinexure B.].). 

10. That with regard to the contents made in 

paragraph 4.10 of the application, I beg to state that 

it is a fact that the services of the applicant were 

terminated alongwith others as a vacancy was available 

at the time. This vacancy had to be filled up by an S.T. 

candidate as a reservation point was being carried 
- 

forward since 1979 due to non-availability of S.T.candidate 

in the earlier recruitment years. Therefore, the continua-

tion of the applicant beyond 31.12.93 as Draughtsman was 

in fact against a reserved Vacancy and on the same terms 

and conditions as embodied in her appointment letter. 

Contd...... 



PC..  
9 , 

11, 	That with regard to the contents made in 

paragraph 4.11 of the application, I beg to state that the 

claim of the applicant that Nr.A.Singh, Draughtsrnan was 

promoted to the next higher post of Sr.Artist and the 

resultant vacancy is still lying vacant is factually not 

correct. In fact Shri Singh was a regular Artist promoted 

to the post of Sr.Artist and was holding the post of 

Sr.Artist at the time of 

_- has been abolished with 

could continue as Artist 

in his resultant vacancy 

continue. 

his death. Since Sr.Artist post 

fct from 31.12.93 Smt.Minu Kalita 

in his place after 31.12,93 and 

the applicant was allowed to 

The Registrar General,India i.ei the Respondent 

LT.2 in tEiejr letter No.19/35/90-RG(Ad.II) dated 24.5.93 

confirmed that the post of Draughtsman is not a technical 

post and recruitment to the post is made by the SSC(Anxxure-

R.9). Therefore, appointment to regulsr vacancy cannot be 

done without_SSC. So the claim of the applicant that she 

has become a regular employee is not tenable as she has 

been continuing on a purely temporary and on adhoc basis with 

a specific condition that her services can be terminated 

by giving one month's notice from either side or one month's 

pay in lieu thereof. 

12.. 	That with regard to the contents made in 

paragraph 4.12 of the application, I beg to state that the 

applicant has no reason to get a shock on receipt of the 

termination notice bearing No.DCO(E)1/89/2102 dtd,8.4,96 

as it was known to her that she would be retrenched/termina-

ted some day from her appointment letter itself. The liontble 

Tribunal... 

j 
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Tribunal in para 3 of the judgement in O.A.No.72/95 

dated 14,6.95 1 . copy of which is amexed herewith as 

admitted that Snit.Mamoni KLita,i.e. the 

apiicjif being senirmost Draughtsmi amongst the 1991 

recruitee to the post of Draughtsnian was allowed to 

continue ona' purely temporary and adhoc basis and the said 

post is stilL to be filled on a reguiaz'anner. The 

appiict could not be regulaiised in the post as the post 

was treated ,reserved for S.T. candidate qnd regular  

appointment ag 3 1nst the post has to be made through the 

Staff Selection Commission. 

1. 	That with regrd to the coñents made in 

paragraph 4.13 of the aplicatjon, I beg to state that 

the notic of termjntjon to the applicant issued in 

persuance of the judgement given in O.A.No.72/95 and as 

per Registrar.General2India 1 instruction conveyed to the 

Respondent No.3 vidé letter No. 27/31/95_Ad.IV dtd.26,3.96 

after a thorough study of the judgement. Copy of the letter 

is anflexed herewith and same is marked as AlrnexureR,13. 

It will be rele'vant to mention herewith on 

'eceipt of a circular to fill up the SC/ST backlog vacancy 

including the carried forward vacancies, the entire roster 

register Was reviewed by senior officers and it was 

noticed that a reserv;ion point for S.T. was being carried 

forward inèe 1979 and as this was a regular vacancy it 

had to be filled through Staff Selection Commission on 

regular basis. Consequently, a requisition was sent to 

Staff Selection Corimission and in turn Staff Selection 

Commission sponsored an S.T. candidate. Meanwhile, Registrar 

General,India i.e. Respondent No.2 issued a circular not to 

appoint.......  
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appoint any fresh candidate from outside till the 

Inspection by Staff Inspeciin Unit (SItJ) team is over. 

Copy annexed as Annexure R4. 

Therefore, the respondents had no other option 

but to return the dossier ,  of ShriSivadhar Kuli to the 

Region&. Director, Staff Selection Commission. Consequently, 

Shri Kuli filed the case before the Hon'ble Tribunal and 

got an order passed in his favour. 

0 
That with regard to the contents made  in 

paragraph 4.14 of the application, I beg to state that 

the respondents filed a Misc. Petition No.54/95 on the 

said O.A.No.72/95 stating the fact that the Registrar 

General,India i.e. Respondent No.2 has instructed the 

Respondent No.3 not to fill up any vacant post created 

in connection with 1981 census till the Staff Ispecior 

Unit's report is implemented. Therefore, the Respondent 5 
N6.3 had no other option but to approach the Hon'ble 	

/ 
Tribunal on the abOve ground. It is partinent tt 

here that 1979 backlog vacancy was In fact a b;c 

reservation point (and not a backlog vacancy) c 

forward since 1979. In our affidavit in Oppoii. 

in O.A.No.72/95, this point might not he beei3 

stated in our writtn statement. In fact, the r 

A 
point carried forward sInce 1979 became due r 417. 

candidate as soon as the vacancy occurred aft r 

death of ShrI A.Singh on 14.4.92. 

That with regard to the contents 

paragraph 4.15 of the application, I beg tc 

0! 
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reserved vacancy. So,, the allegation of the alic.an.t againát 

the Respondent ror2 for taking different plea on different 

occasions is highly objectionable..- 

17.. 	That with regard to the contents made in paragraph 

4.17 of the applicatidn, I beg to state that the claim of 

the applicant that there are two vacancies stilL exist in 

the office of the Respondent Io.3 is not based on fact. In 

Aact there is not a single vacancy in the grade of Draught.an  -- 
/ except the post 	esently occuDied by the aplicant which is 

reserved for ST.. The other points raised in this paragraph 

have already been explained in, earlier paras of this written 

eta te ent.. 

Staff strenth as on 1..5.96 	Additional staff 
1991. 	Census 

1. 	Artist 	 - 1 	1. Sr. Artist - 1 ) Since 
2.. 	Sr. Draugh tsrian 	- 1 	2. Artist 	- 2) discoii- 
3..- 	Draughta-ian. 	- 3 	3.. Draughteman - '+) tinued.. 

The Respondents further beg to state that as per the - 

report of the Staff Inspection Unit based on.. work-load speais 

that aiongviith. other categories of posts, the post of Draughts-

laTh are only 3(three) one of vthich is hold by the applicant 

who is junior-most. And this report is prepared under the 

direct Superviaion of ilinistry of Finance which is the final 	( 
authority in this respect.. The report in question is annexed 

to this show cause and marked as AnnexuieP.15. 

18. 	That with regard to the contents made in 

paragraph 4.18 of the application,. I beg to state that the 

applicant was appointed against 1991 census posts and she 

has no claim, over any regular post which is reserved for 

S.T... and as also d.ereservation has been banned since 

Shri Kuli is yet to be appointedaiisJhe 

reserv,ed post in persuance of the judgernen.t in O.A.11o-.472/95 
.....• ... ..• .. •.. .._. .._...-  

passed by this ion'ble Tribunal and as per th.e direction. 

given, by the Registrar General,.India i.e. Respondent No.-2 

after -  detailed study of the judgeent. 	refore, a 

terrination notice issued to the alicant- is legally valid 

and. .... . . 

I 
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id in accordance with the terms and conditions in her 

appointment letter. 

19.. 	That with regard to the co ntents made in 

paragraph 5.1. of the application, I beg to state that the 

Respondent No.2 has issued the termination notice to the 

applicant in accordance with the terms and conditions in 

her a]pointwent letter that the respondent never stated 

at any time that the applicant has been appointed against 

S.T. Vacancy. Action has been initiated in persunce of 

0.A.No.72/95 only. 

That with regard to the contents made in 

paragraph 5.2, I beg to state that the Respondent No.2 never 

shifted his stand to suit his own purpose. 

 That witft regard to the contents made in 

paragraph 5.3 7 . I beg to state that 'I have nothing tc 

and may be decided by this Hon'ble Tribunal. 

 That with regard to the contents made in 

paragraph 5.4 7  I beg to state that, the claim of the applicant 

that there are other vacancies where she can be accommodated 

is not correct. 

That with regard to the contents made in 

paragraph 5.5 1  1 beg to state that the other 3 Draughtsmn 

out of.4 granted interim stay by the Un'ble Tribunal are 

continuing on the strength of that judgement. 
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4,  

a 
That with regard to the contents made in 	V 

paragraph 5.6 of the applIcation,' I beg to state that 
1. 

the applicant has never acquired quasi-permanancy status 

or status of a regular Incumbent as she Is still contInuing 

on adhoc basIs. 

That with regard to the contents made in 

paragraph 5.7 1  I beg to state that I have nothing to co:ment 

and may be decided by this Hon tble Tribunal. 

26, 	That with regard to the contents made In 

paragraph 5.8 1  I beg to state that as per Govt. order 

dated 25.4.89, - reserved posts meant for SC/ST cannot be 

de-reserved and given to general candidate. Therefore, 

a reserved point carried forward since 1979 became effectivc 

with effect from the date of occurrence of the vacancy. 

That with regard to the contents made In 

paragraph 5.9 1  I beg to state that respondent No.2 	7 
stated that the Hon'ble Tribunal has directed him to-

terminate the services of the applicant. The Respondent 

simply stated that.inpersuance of O.A.No.72/95 and ns per 

direction of the RegIstrar General, India the applic nt 

has been served with a_termination notice. 

Thatwithregardtc the contents made In 

paragraph 5.10 1  I beg to state that it has already b3en 

stated In earlier paras that a reserved point meLut for 

S.T. was carrie&Iorwnrd inee 1979 and the sariae i'i b:ce 

I effective vacancy from 14-4-92 and de-eservatcn Is al 
I 	

-- 	 I I 
bajined 
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banned with effect from 25.4.89. The reserved vacancy will 

continue indefinitely and till such time when an S.T. 

candidate is available. 

That with regard to the contents made in 

paragraph 5.1.1, it is stated that the point has already 

been explained in earlier paragraphs of this Written Statement. 

That with regard to the contents made in 

paragraph 5.12, I beg to state that the respondent No.2 in 

fact requested for extension of the 1991 census post which 

was not agreed by the Ministry. N6 fresh recruitment in the 

post of Lraughtsman is being made as claimed by the applicant. 

' That with regard to the contents made in 

paragraph 5.13, I beg to state that the applicant has never 

been treated as regular employee and no prcise has been 

made to her for regularistion of her service in the post. 

That with regard to the contents made in 

paragraph 5.14, it is stated that t point has already 

been explained in earlier paragraphs of this Written Statement. 

That with regard to the contents made in 

paragraph 5.15 7  I beg to state that since the applicant is 

a recruitee against 1991 census posts, her service conditions 

cannot be different from that of other who have already 

been retrenched/terminated. 

. 	That with regard to the contents made in 

paragraph 5.1 7  I beg to state that as has been explained 

earlier....... 
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earlier tk reques't for, extension of sanction for 199l 

census posts was not agreed to by the Ministry, the 

respondents have nothing to do but to carry  out the leftover 

works with the existing steC f. 

Thatwith regard to the contents made in 

paragraph 5.17, I beg to state that it is a fact that 

no Draughtman has been retrenched during the earlier 

censuses as the post sanctioned in earlier censuses 

continued. This time not a single post created for 1991 

census Was allowed to continue by the Government. 

That with regard to the contents made in 

prarapb 5.18 7  I beg to state that the claim of the 

applicant that she lost many chances for appointment 

elsewhere is because of her own fault as she did not care 

to, renew her name in the Employment Exchange on obtaining 

no objection certificate from the respondents. 

That with regard to the contents made in 

paragraph 5.19, I beg to state that the applicant has not 

availed of the age relaxation and other benefits given 
is 

by the govt./of her own fault as she knew that she would 

be out of employment in near future. 

That with regard to the contents made in 

paragraph 5.20, I beg to state that in the light of 

foregoing statements, the applicant is not entitled to 

any judicial interference from the In'ble Tribunal. 

Therefore her application deserved no synathy from this 

llon'ble Tribunal. 

C ont d. . . . . . 
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That with regard to the co.tents made in paragraphs 

6 and 7 of this present application, I beg to state that 

I have nothing to corent. 

That with regard to the contents made from paragraphs 

8.1 to 8.3, I beg to state that the applicant is not 

entitled to any relief sought in these paragraphs in view 

of the statementsjQ made in the earlier paras of this 

written statement. 

That with regard to the contents made in paragraphs 

9 of the application, I beg to state that in view of the 

statements made in the above paragraphs of this Written 

statement, the respondents humbly pray before this Hon'ble 

Trjbunal to vacate the interim oider passed in the present 

O.A. on 7-5-96 as the respondents are facing administrative 

difficulties. 

41.2 	That the present application is ill-conceived of 

law and mis-conceived of fact. 

41.3 	That the present application is to be dismissed 

solely on the ground that the applicant has not exhausted 

all the remedies available. 

41.4 	That the present application is bad for 

non-joinder of necessary party and hence it is liable to be 

dismissed. 

41.5 	That the present application is liable to be 

dismissed being no any cause of action. 

C ontd . . . . . . 



	

41.6 	That the respondents crave leave of filing 

additional written statement if thi6 Hon tble Tribunal 

so directs. 

	

4a.7 	That this Written Statement is filed bonafide 

and in the interest of justice. 

VERIFICATION ..... 

0 
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IF IC AT Lj 

I, N.C. Sen, Assistant Director of Census 

Operations, Assam, Guwahati, being authorised, do 

hereby solemnly affirm and declare that the statements 

made in paragraph 1 of this %itten Statement/Show cause 

are true to my knowledge and those made from paragraph 

2 to 40 are derived from records which I believe to be 

true and rest are humble submissions before this 

Hon'ble Tribunal. 

And I sign this Verification on this 27th day 

of May, 1996 at Guwahati. 

jJLPONEN 

TT qt 	: 

ttant DiseCtr Of C11SULI " peration As*1 

I Guwahati. 

- 	 i 	ir 
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GUUAHAT.I BENCH 	. 

CA NO.269/93 

SANTANU GOSWAMI & 20 ORS0 	 .. 	 APPLICANT  1/ 	::, 	
UNION OF INDIA & 0R50 	 ,. 	 . 	RESPDNNT 

01 	 PRESENTS .  . 
7. • . 	HON'BLE MR0 3TICE S. HAQUE, VICE CHAIRMAN 	 -- •- 

HON'BLE SRI G.L. SANGLVIN, MDIBER(ADIN.) 

For the applicant 	. 	 r. B. Melakar, Athi. 
For the re 

	

dt 	 . 	 Mr. S. Ali,Sr.CCS , 
Mr. C. Sarina, Addl.CGSC. 

Dt.7.4.94 	 ORDERS 	 .. 	 -. 

•0 	 7.4.94, 	. 	This Wsc,Petition /94 arising out 
of O.A.269/93 is heard for disposal, Lear- 

• ned Sr.C.G.S.C.M S.Alj makes Su1sjOr.s 
on behalf of petitidners Union of Irdia 

	

• 	
and others (Respondents of O.A.269/93). 
Also' heard learned Sr.counsel Mr A.M. 

	

• 	.. 	; Mamdar assisted by Mr B.Malakar on 

behalf of opposite' party applicants. The 	. . 

	

. 	. 	' prayer Is to vacate the stay order dated 

30.12.93 passed by the Tribunal in O.A 
No0269/93. Operation of the impugned 

!\tification/Office Order No.DCO(E)9/80 
Vol.1 dated 21.12,93 (Anne.xure D to th 	.........r. 
Original Application) terminating servi- 

' ces of the 21 applicants had been stayed ,. 
vide Order dated 30,12,93, 

	

0 • 	The applicants numbering 21 ar 	•' 

( 

	

	 enployees in the office of the Director 
: of Census Operation,Assam,Qjwahj in 

/ 	different grades. They were appointed 

during the periods 1991,1992 and 1993 

	

/.: . 	 • 	
• 	:. vide appointment Orders under Annexures 

. 	
• 	 contd, 	0j 

' 

p • 	 O.9et O 	 . 	• 	. 	 : 	
;_ • 	

0• 	

• 

	

• 	

0 	 , 	

• 

0• 	

4 

S 	 . 
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CP Os  co 

• 	
. . 	 S .  

M0P.1/9(O.1A.269/93) 	
. •.s.S.S. 	 L 

ontd0 A(2) to A(20) in the posts of Comp 
(15,),LD0C0(3),Assistaflt Cornpiler(l), 

p.eon(l) and Faras(1)0 The terms and 

conditions in their appointment orders/ 

letters were similar and as foliows:- 

That the posts were pue1y 

temporary in connection with 1991 census 
and would be abolished, by retrnchin9 
the incumbents to which the Government 

would have no liability ; and 

The incumbents were appointed 
purely on temporary and adhoc basis and 
were likely to continue upto 31.12.93 
only subject to. termination evn before 

311293 All the applicants 
joinedLunder the above terms and condi- 

tions. 
The Director of Census Operatipn,AsSarfl, 
&iwahati by Office Order No.DQQ(E)97/80 
Vol.1 dated 2112.93 terminated services 

of the applicants with effect from 
3112.93, It was stated in thesaid order 

dato that the appointments were purely on 

temporary and adhoc basis agaihs.t 1*991 

cenus posts which had been sanctioned 

by the Govt. of India till 21.293 and. 

consequently services of the applicants 

had been terminated with effect from 

31.1293 i.e with the expiry.  .bf.he 

sanction of these posts which had 
already been indicated in their appoint-

ment letters. the termination order 

.~ eppeared to be inconformity with the 

0 te.rrps and conditions of the appointment 

orders/letters. 

'On 30,12,939W0 had taken into consi-
der6tiOfl of the Memorandufl1.dated 15,12,93 

of the employees associaticfl to the 

Registrar General of Census Operation 9  

New Delhi praying for retaining their 
• 	 - 	 • 

cuuu, 
/ 
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I 
I 

I 
Ii 

i 

-. 

I M.P0J./94 

• contd, services after 31.12.93 and also the 
letter of the Director of Census Ope 

• 	ration,srn dated.I2,92 requesting 
Registrzr General,Census Operation, 	. 
India for freshentj0 in continuation 

• 

	

	to 31.12.93 and thereupon we granted 

the sty order in antacjpatjofthat the 
• 	Registrar. General and Cen sus Commissioner 

•Govt, of India might create continuance 
of sanction beyond 31

. 12,93. But the D.O. 
• 	letter Noo 27/79/93..M IV dated 5,1,94 

• 

	

	of the Registrar General and Census 
CoissjonerIndj_ addressed to the 
Director of Census Operatjon,/qam 
Gjwahatj made the picture clear that 
doCjjoh was taken not to further extend • 

	

	
the sanction of these posts beyopd 
31012,93 and that the works of these 

• posts had been completed and there is 
absolutely no justification for exten.-
sion or retention of these posts and that 
as these posts are not available 

so there is no work to be attended 
• 	

•' to and that there is no Possibility for 
contjnuan 	Of - 	 iriese posts 
under any circumstances. Therefore, 
our expectation as Ofl 30,12.93 for 
further sanction beyond 21.12.93 became 
fruitless. This being the positlon,jt 	j. will not be justified on our part to 	• 

allow to continue the stay order dated 
30.12,93, 

According1y,ou order dated 30.12.93 	• 

- 	 staying operation of the impugned Noti. 
ficatjofl/fjce Order 	 ~ E)/97/80  
Vol.1 dated 21.12,93 (Annexure_D to.the 

Original aP1ication)is hereby vacated, 
\  

We further direct respondent No,3. 

NO 
~WQkrector of Census Operatj.oh,sa 	• 

*hatj not to appoint any Outsider in 
4j 	O9 	

c ont, 

1 



.i..P 1/940 	 ' 
\ 

the ev.nt of fresh sanction/cretion 
of such posts of Goputers,L.D.t.,Assis-
tant Gompiler,Peon and Farash ad shall 
appoint the applicants against such 
vacancies orother vacancies that may 
arise in his department(Census Operatio9) fj  to which applicants are e1igibl and in 
such matter for appointment age of the 
applicants shall not stand as bar. 

This Misc.Petiton is disposed 
of 

Inform all concerned immediately, 

/ 	 - 

Sd/(Justice 5,Haque) 
Vice—Cairman 

-' 	 Sd/."(C.L.Sanglyine) 

H 	 Ilernber(A) 

Memo., No, r:,•3 	 Dated : 7,4 0 94. 

Coy for information toz- 
1oThe Secretary to the Govt. of' India, Ministry of Fiqme Affairs, 	I 

New Ooihi-1. 
2.The Registrar Generaly of Census Operation, 2/A, Man Singh Road, 

NawDeihi. 
 

The Director, Census Operations, Assam, Guwah3ti1G.S0Road,GhY7o 

Mr.. B. Ma1akar,AdJ,, CiT. Guwahati bench. 

5.Mr. S. Au, Sr. CGSC, CAT. Guwahati Bench, Guwahatj-5o 

6. Mr. G Same, Ptddl. CGSC, CAT.Guwahati danch, Guwahati5. 

H 
SECIION OFFI R(3) 

.. 

4' 1 
! 02C 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GLAHATIBENCIGHAJL 

O.,A.N,270/93 

Mi.Abul HuSsin &rs 	. . App1ic.nt 
vrs. 

U,O.I.&ers . . . RespindentS. 

P R E S E N T 

THE HON' BLE MR.JUTICE S ,HALUE,VICE CHAIRNAN 

• •d 1u  

For the AppUcant 0 Mr,8.K.Shrm,AdVoCat0. 

For the Rspend.nts 0 Mr.G.SarmAddLC.G.S.C.. 

p31,12,93 : 	Learned Counsel Mr B.K.  

/'Sharma for th app1ic t& submits 

to amend the application by 

c' 	SJ Prayer r:mend 

B.K.Mr 	Sharma has amended the 

application, 

• 	 : 

 

This appljcatjon under 

Section 19 of the Administrative 

Tribunals act, 1985 by four 
applicants, Md Ab,ul Hussein 

• ' 

	

	 Shri Dhrubajyotj Nath, Shri Rabih 

Kalita, Shri Nripendra Das, 

'Draftsman in the office of the 

Director, Cena.us Operation, Assam, isplaced 
G u tJahatiLbarore the Vacation Bench 

of the Tribunal with prayer not 

to terminate their services and to 

direct the respondents to allow 
9440 . 	 thorn to continue in service and 

\) 	
with inteHm similar directions. 

They hao 1roynd to nrtlow thorn to 

-A20 	;0 	join in a sin1e appljc,tion Lrr 

tha provisoris of Ru16 4(5) (). of 

6 



OFFICE: NOTE: 

oo.27/ 93  
---.-- 

'31 12.93' 
t 

I I 
I 	 I 

,11 

I 	 I 

' 5 

out 

7 1 • 	

[1 

COURT'S ORDLR 

e Contral Administrative 

rjbunal8 Procedur8) Rules 

987. hoard submisSiOfl 5  of 

r B.K. Shama on this point. 

earned Addl0 C 0 G 9 5 0C Nr B.  

arma is also present.. 

onsidered his pray.er. The 

au38 ol acion and the  relier s  

Bought for are common in r es prct  
o f all  the fouT appl3cafltse 

rho refore, the prayer to prefer 
a single applicati0fl by these 

four appl1Caflt5 j5 allowed uner 

the provi5iOfl referred to aboV8. 

counSel 
Uear,d learnedLM B., 

harma on bhalf of tfour 

ppliCflt5. 
Perused the 8tat'uTflt 

of griOVaflC 5  and relief's souht 

	

for in this appliCt0 	The 

applicantS re 
Central G0vernrent 

Civilian empl oye es under the 

Director 0f1CenSUS OperatiOfl, 

ssam, Guua)9ti and were appoint 

ad in the yaru19O(aPPct 

N0 0 1)and 1991 (applicants No. 2 9  

3 and 4)vide 8p:pontrnent letter3 

at nneXur85 	
A2, .3and 

The main giev'a'flP is againSt the\ 

office ordr No.OcO(E)97/80/ 	.. 

Vol1/992268 dated 21.12193 

termiflati9 their services with 

effect fro 31 ,12,1993 issuB by 

Shri T. 5eepati, DjreCtOrc 

Census Opeati0n5, 1\ssa, Cuwaha-

ti under the.ini5trY of Home 

affairS, Gvernm0nt of ldia, 

	

N9u bIhi bjmruniCat 	v-ide 

piprnora.ndum No OCO(L) 97/BO/v1I/ 

21 i 2 1 993 

Upon hea ring learned 

K Sharma and Coi°t 
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[ NOTE 4, 	 O1TC 	 CO.1, '5 

AA 

31.12.93 
I 	l  relating to condition or their services and 

consideration of their continuance as 

revealed 	from the documents, 	we are of the 

view that there is 	substance 	for scrutiriy 

and 	daci3i•on. 

Accordingly this application is 

admitted 0 	Issue notice 	onthe 	respondents 
No, 1 	and 2 	under Rejstered Post and 

on respondents No.3 	and 4 thrdugh Special 

1 flessenger locally0 	Learned Addi. 

17f'/ 
 

M r  G. Sarrna 	receives copy of the application 

... . 	

, and 	prays 	for six weeks 	time to 	file counter 

on receipt of instructions 	from the 

Time allowed to file counter 	as 

List on 28,2,1 994 	for counter and 

further orders. 

Heard 	learned counsel mr B.K. Sharma 

on the interim 	relief 	prayer in paragarph 9 

of the application. 	It 	is 	submitted that 	no. 
1.tima 	limit was fixed in the appointment 

letters of the applicants as to the period of 

their service and they 	received all, service 
• benefits 	like that of 	regular employees and 

they were named in the gradation list at 

• 	Annexure-C, 	it is also submitted that vide 

Annexure.F, Telegram, 	dated 	17.12,1993, 

respondent No.4 	requested 	respondent No.2 to 

extend sanction for continuance of the 

'services 	of 	the 	staff 	of the Oiectorate 	of 
Ass a m, 	Cisahati, 	 in particularly 

°' respect 	of 	the Mapping St0f'f 	beyond 31 	993 .12.1 

in view of the huge mopping workn 	relating to 
Ojtrjct Connus H 	dbok and 	other 	rleted 

p U)j 	ct 3 	C OflflC 	1,1  ith 	C 	• 	fi r 	13 	K 
She rma 	submits that mapping Staff 	includes 

• 
Draftsman, 	It 	is 	further 	Submj;t.ed that 	the 
services 	of Draftsman are 	t.li 	required 	as 

ii 

f 
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OFFICE NOTE 	 4 D1C 	 COURT'S ORDER 

	

I 	 , 

gall 

	

1,12,93 	

-.----S. ..... 

the respondents have taken interview of 

fresh candidates forappointment as 

Draftsman and in this respect Interview 

Letter No,DC0(E.)1/89./Pt0I/89295 1  dated 

11,11,1993 (Annexura'G) has been 

	

5 	 referred to. In the course of submissions 

f1, B.K. Sharma refers to Annexure-E, 

Tentative Progrem0 of Mapping at DCO, 

Assam, for 1991 Census ( in the level of 

r( 
L• 	

Draftsman etc) and states that huge 

	

j
H. 	 work of census oporations are yet to be 

	

ell I 	 completed as jndicated In the saId 

 nrays  p £ U 1.3 J5 C It 	 0 	 • 	 . 5 	 5- 	 .5- 	I 	I 	- 

oparetion of the impugned order 

.N0,DCO(E)97/80/VOloI/992 2 68 dated 

• 	21,12,1993 with direction on the 

respondents not to terminate the 

servicSS of the applicants and to allow 

them to continue in, service as Draftsman 

beyond 31,12,1993. LearneiAdd1. C,G,S,C, 

Mr G. Sarma 	 the Director 

had taken action to terminate their 

services pursuant to G 0 vernment of India 

letter No, 2/4/90RG(AdII) dated - 

30,11.1993 because the present sanction 

for the posts expires on 31 12,1 993. 

Mr G, S 5 rma files a copy of the letter 

containing this instruction. Perused the 

contents of the instr.uctions. 

• 	 Upon hearing counsel for the 

parties on the interim prayer .we find that 

W. 	the applicants have imàc.e a prima facie 

:: 9t 8 : 	 imp 

notification/office'order N0000(E)97/0/ 
JolI /9922.69 dated 21 ,1 2,1 993 to rminating 

r the arJp.cants with effect 

from 31 ,12,1 993 afternoon is hereby 

H 	 •:.H 	,.,• 

1. . 



O..No,270/93 

CE NQT[ 	 OT C 	
CO TS ORJER 

31.12o 	 . 	. 

Staved - 	 ui 
r9ponçje5 are directed 

not to 91V8 
effect of the said office order 

and to allow those four 
applicants t o  

continue in service. The 
respondts will 

be at liberty to approach the Tribunal for 
m odific8tion or altera 

I 
tion of thIs' interim 

order if So advised, 	. 

Inform 	
all Concerned ImmeId8t0l/ 

tel8graph1c8y end respondents N003 
and 4 by 	ecial Messefla 	

locally for informatjo and 
implementationof the interim 

orde 

TRUECOPT . 

e,'tiOfl oJjici.'  

Crt.AdflflSt1e 1ribunal 
GuwsMtt. 

SD/ S.W\QUE,  
VICE CHAIRWAN 	. 

... ... -.. 	.. ., -'..- 	_. -J_.  ., 

ii 

. 	 , 

1• 

,\ 

: 

- 	 ?. 
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1LL—?E3 
11 

- 	 31954 ire 

1 t4_j'17( 	 n/  

I OF INI)1,\ 	
- 	

-- 

IF I I1TT 

NI INIS I RY  OF FF()MF AIIAIJtM,UIUIIA MANJJtALAyA 
ijrr  

oiiic 	I)IftJi(Q (F ('JiNSUS Ol'iflATIONS ASSAM 
- 	

r;11 i1-11QIZI7111007 
t;. S. R( IA 1, 'I.UII,\J, GUWAI IA1'I•78J( 	 - 

irI 	
Daled Guwaliau 	 , 

16,10, 2 0 

O?i.tU OIWifl 

(Lraoni 1'u1it (huht.f)r oj' 0011ri .I:aa icutia J:ulitu 	. - of 1an1k Nai,i', J,'1pi in the fliitri.o of I.nnirup (t jcLh) i hoxob' 
uppointod, t:nporii.ni1y ac J)rul'tornavi iii blie offioo of the i'irotor of 
0 QflZuj Operatj,n, Aea, Cwthj with irnmejjato offeot in the OCi3.0 , ofpay f 	 .ci. plug otUcir al1owunoo cm uwnIe:)jbJ.o indor the Uon- brul ovt, Lt1oj uO cunoudud from timo to ti!n) on an udhoo bai. 	- 

Th 	Oct jo pu.xely tinpo'y oroutod epeoict1' iii ooziiuot1ni s-ilth 1991 ,   (Jie 	workj -und would b'a .tho11hod on complotlozi of the work 

	

• and the iflournbot will be rtatrenoho(i and Cioyt. wo.i1d hc.wo no liability 	. -. tiioroafthr. 	 0 

The aprJo1ut(oub jj tid-hoo in mvtu,iu: and likely to ooutimte 	• 	i. ip to 2392,91. on1y I-'evr, thu ap1.o11toILt ocui bu 	n.ini -ted evsA before 23.2.91 -or the eid)u io2iod U) th oiao uuty be by t,ivin oio ontkf noU.00 flm either aide or ono ionth'o owolunjent in lieu thoiof. 	 • 

	

he eho;Ud pduoc the rnodicl cortifloato of hor £itzieeo 	 - from the autiiorjo ?odica.L Attondeit in projor firn at the time of 	 Z . • joiufl to the poet, - 

I H 

d/- J,U. BiUIi 
J) P J 	lj Ui.OL U!? UiN. 3 opt;JATIuIhL.L 

- 	CSJAIIATI,  
I1.flO.iCQ(r)/1/j9/ 11770 	 ,. 	- 
OO1)y to 	 - 	- 	 •. 	 . 1/ 	

- 	 - 

1. The 	\ccowito Off.L 	(Gocj) 	 -. 
• 	 I -. 	- 	 ! ootor of 	'Jpoiu Lioc (T) (D,J).O.) • 	- . 	3. Offlco 1iporifltofldoit 	 - 	 - 

• 	 ( 	4.o Ac 
 I 	.r Fich (fri POLDo!l ti. fA.L  Ii, 	

IntjIn;rpoji t0 .Llit?i.1 C/U,  A!J)ii:j.Lrj Lt(:.:r, 	 • - 	 '_ C-"L 
• 	 - 	

- 	 I 	
• 	 f 	/ -• 	0 	( j .U. 	iUYAt ) 	 - • 	

Ji -; L' L: .IUju;'ui UFOJU 	

- 	- 
- 	 0 
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N0øDC0(E)21/78/Vol.iI/Lç  

GOVEflNN'j'T OF INDIA 
MINISTRY OF HONE AFFAIRS 

OFFICE OF THE DIRECTOR OF CENSUS OPERTIOj'TS:ASSAN 
G.S.ROAD, UIUBARI,' GUW}IATI - 781007, 

Dated Guwahati the 13th Marci491 

OFFICE ORDER , .--- 	. 

The following persons are hereby appointed as Computor 
on a purely temporary and on ad hoc basis in the Off-ice. of the 	' 
Director of Census Operations, Assarn, G,.S, Road, U1bari,Guwh.t±-7•, 
in the sca1 of pay of Rs120.0-30._1560_EB_40_2040/ p.m. plus thér. 
'allowances as admissible under 'the Central Govt, Rules as àmded 
• from time to timE, 	 .. 

Name 

\ riSant0nu Coswami 	, 

2, 	Ramesh IKakoty 	 •• 

• 3. 	' 	Nabojyoti Sarme 

4. 	" 	Jiahendra Cli. 	oy 

50 	" ' Ranj an I<r, Roy , 	 ' 

The post is purely tem!?orary and with the,completionôf 
1991 Census work the post will he abolished by the Govt. and the 
incurrent will be: retrenched and govt 0  would have no liability 
thereafter, 	 - 	 '• 

They should producehefore: the 'widersigned the medicaL' 
fitness certificate in the prescribed certificate from a Chief 
Medical Officer or Civil Surgeon and also duly filled in and signed 
attestation form (in duplicate) enclosed herewith at the time 'bf ' 
joining the post. , ' 

They should join on or before 25/3/91'failinn whichthe 
appointment ord.cx may be treated as cancelled, 

- 

-f-.- . 

(! 	 •--' ' 	"; 	' 	, 	' I 

( J. C. BHUYAN 	. 

DEPUTY DIRECTOR OF CENSUS OPERATIONS 
• . 	A S SAN G UWA HAT I. 

Flame Ho,DCO(E) 21,'78/Vol, 	Data 	13/3/91,. -. 	•_ 	-, L' 

Cony to 	1, The Pay& Acconts Officer (Census) New Delhi-2. 
2. The Asstt, Director of Census Operations(T) :('P'D.'O)f 

As sam, 	 " 3, The Office Superintendent 	 / 	 •' 
- 	

• 4. Th e Junior Accounts Officer, 

5, Shri 	 . 	 . 

• 	

•. 	

• 

J. C. BHUYAN ) 	, 	, 
DEPUTY DIRLCTOR O CENSUS OERVrIO'1S 

AS SAM G I JWA HAT 1. 	- 

— 	 a-  
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7 	QIOJ 	OF X1U 	UflU'C(Ifl 01 	IOU 	OPEUA1OflO JI 

UQAD 	ULU)3IUI I UAJ11hI - 7flOO70 

• 	 Dteri Uuuhoti, DoceTi)O' 12, 197941  

• 	 nu' K 1( n 	herob 	enpo iiiy 	oti' 

	

VAPO • * 	 ' 	rdSTfl1 in tlR 	 oX' 	'1)tx&9CtOr o.t )ofl,t1fl • 

ouro 	ci' Geuhat4 in th 	cole of pY of p330-10- 
p.nl plUs other rUotI e8 as 

	

• 	 actmjciblø t th Contrci (oioflTh0flt r&oB. 

	

'fliEs cpQ'LntTflt iv tnTDQrr11Y Ifrill 	
t17 

time ithout no ttce 	c1 7jt'OUt 	tnin; uy rn(; tteor 

i 	Uiiu Krilite is to join imnIG LT I1 in CVY 
caO not later t.h3n 15 1us from the dnte of iSV? of tbi 

• 	0rder 	 I 

She rhould oJ.ro proUUee nin 0i.er1 VttflL1 çortiticntfl 

fom 'the Chief Modioni Officer, GaulJOU nt the £ilnQ of 

• joining 

IL K 4  CUOUDIUIU 

	

• 	 •flifl1;Crc)fl or 	ctnoui 	OpF,fli,I"J.MTlO 	 H 

/UJI3A1i i 	 ' 

Menlo iCeD 	(E)21/7B/ I'I('t 	 Dated i.12.19?9. '- 

Copy to *— 	" 	 • 	H 
1 The Uc1ctrar General, Lidie, 

jj EjnEjijjFjj road,. Nov D1hi - hOot 1. • 
2 The 	y & AOcQUflto OffiCc,r, Celleuti, I'1w Dnlhi - i'10002, 

3 Th.Asbt Director of CnsUs Operotions Cr) 	3 C0fl1,UnUhflLi. 

InTestig;,tor 	Tabulatioli) 
• 	The' 	oiitn Branch of this office. 

thU 1iit,• C/o S1 flniti KL1ti, 
• •••• 	ivti N r' 	r 1  0 'nh ti 	3 	 $ I 

7 	'U'I1 	itfflnnenb 	i.rutoh Di t  tt)i 	oflICCG 
• : 	 nroni1' 

019 

C 	• 

1 

ç a 	• 	 • • 

• 	
•p _.p • 

• 	 8 	• • 	 • • 	• 	•• 
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. 	GOVERN.fF INDIA 
 

L 	 ?INITRY..0F. HONE AFFAIRS 	 . 	. 	. 
'OF THE 1ISTR1UI CEEJ.\L 0 INDI 

jo 
 

•. 	

. 

ansingh Road 

N cW Delhii 1 ,the 

, 	cp
3 Ld 30, IoveiibCr9 1993 

' 

Al] DiieCt0rS of Census Oper tiOl)S 

(inc]ud ing DG (Larruage) Calcu L 

Subjct - 	j\boli 
tion of pooLs created in conflC ion with 

Sir9 	 ., 	 . 	 .. 

I On 
directed to say that all the posts which were . 

created i.i.i canfle(;tior) with the 1991 CpiejUS, 	
at present sanct.lpned : 

0bOljShCd On they will stand 
upto 31 12.1993 only. Therefore 

	. / 

th1t 	Le. 	
I.. ....,hi connectl01, I am directed tb request yu to 

(]  
o c:Ofl:O(lJCfltJ ci a(1\J,tiCC 3CtiM1'l 	ii LhC mat Lem . 	'Ihe proposals 

t  
for 

 

You IS faith±.ullY ,:. 

1dI 
(ChandA Pracash 1)' 
Assistant DirectQr x  

Copy 'to- 	. 	 -. L 

1 	 pc3s of U viiOr1S 	

) 

2. 	Cash Secti)ri . 	 S 	 . 

ISO, 

- 
-\ 	0' 

S 	 - - SOO 
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/BY SP ELD-i.-0 	 / . 

\\ 	
No 2//90-RG Ad II) 	 7 	

/ 

' 	 GOVERNMT OF INDIA 	 / \ 
MINISTRY OF HONE AFFAIRS 

OFFICE OF THE R1ISTRAR Gj:JERAL, INDIA 

• 	

2/A,Mnnsiflgli Road, 	 • i 

	

/ 	
New Delhi,11,t1.e 

	

• 	 dated 1th Dec, 1993 

• 	To r 

	

• 	 All Directors of CanSUS Opera..ions. 
(including Language DivisiOn,CalCUtta) 

Subject- Exp±ing of the sanction of the 1991 CenSUS 
• 	 posts- regarding. 

• 	Sir, 

	

• 	 In continuation of this office letter o even number 
• dated 3rd Dccetnbar,i993 on the above subject, I am directed to 
reiterate that all the temporary posts created in connection.i:bli 

the 1991 census have been sanctioned by the Government till 
• 31.12.1993 only and as such they will expire after that date. It 

is presumed that you must have initiated necessary action in 	
0 

this direction as requested vide our letter referred to above. 

• 	2. 	In this connection it is further clarified that the 	H 

orders to be issued by ou should be 'speal<iflg ord ers in the s en:e 
that it should clearly he mentioned that a particular incumbent bd 
been appointed agai.nst a 1991 ceiiss post which had been sanctiond 

by the Government till 
31.12.193 and that the reversion/retreflc 

ment of the officials is as a consequence of expiry of sanction of 
these posts (and riot on tal)olitionh). In cu;e you have already 
issued an ordei y may consider to issue a modified order on the 	• 

line suggested above superceding the previous one. 

3. 	
It is furttier clarified thaL such an order need not be 

issued in respect of posts which were created for 1981 censusLhave 
been continui.ng siice then and have been allowed to be ajusted 
for the 1991 census operations. This matter is being taken up with 

• 	the Government, and you wold be suitably advised on this in due •. • • 

course. 	
. 	 / 	

• 

Yours •fit1fUllY 	•• • 

•• 	
Ck f v'1. 	

:.j 

i' 	JIAf 	h 	- 
p 	

• 	 3t.RegiLL u bneI l, lii.d 

• 	 . 

1 ss 
• 0•• 	 ••' 	 Ct0 

0' 	 . . 01 

	

stt 	
• 	

0 	 • 	 • 

•1 
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Tetegraphl ,4ddrss 	1ASELCOM 

893/93-Pp - 
Dy Nn.  

M1i 	 V 	 (0V4 	VE 11Ji 	 J 
STAFF SELECTION COMMISSION 

DEPARThBNT OP PERONNEL& TkAn'n.o 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 

• 	rf 	rXT 	fp, 	 & PENSIONS 	 V  
&oczNo.12 

• 	Tfl'T 	11Tff 1T T1 	 1ENDRIYAKARYALAY PARJSAR 	-: 

t.ODi ROAD 
•EMT R. 12 	 V 	 V  

qftpr 'M T tc 	 New Dclh(.I100fl3. 	 V  

Dated: 21.4;93 

To 	 ••V 

Sh. . Chandra Prakash, 
Asstt.Director,:  

• 	. 	 Office of the Registrar General, India, 
2/A, Mansingh Road, 	. 	. 
New Delhi. 	 1 	 . 

V 	 Sub:- Filling up of the posts of ProOf 	:• 

V 	 Reader and Draftsman - clarjficätjai 
• 	 • regardin 	: 

Sir, 

	

• 	 I am directed to refer to. your letter No. 
_..V.._25/1/92R(AdII)dtd2o49 on the sübjebt.. 

V• 

cited above and to inform that the recruitment. 
t0 the Posts of Proof Readers and Draftsmen ±aili 

kwith.in  the purview ofEe Cornmission.and select.iñ 

	

• 	

V 	

V 
 

	

to these posts would be made by the SSC. 	 •. 

V 	
Yours/faithfully, 

VV•V - 

	

• 	
• 	 VVVV 	 • 

, 

SOO 
•., 0c 	

S). 	
• V 	

• 	 : 	

• 	 r 	V 

	

V 	

V 

	

V 	

V 	 • 	 : 	 • 

•/ff• ;• 
'V 
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ILYLL 	
I'D ST IMMEDIATE 

BY SPEED LOST  

eg GQB1 IND 

IO/No. 19/35/90RG(Ad.II) 

Tir 

GOVERN1ENT OF INnIA 

/ 
V 

MINISTRY 
oi Homr, AFFAIRS/GRIll MANTRALAV\ 

r 	Rt 
OFFICE OF THE REGISTRAR GENERAL, iNDIA 

2-A, Man Singh 1ad, 

f'fr,  
New Delhi, the 

May 24, 1993 

Shri N.M. Samuel, 
Director of Census OperatiOr)51 
Kerala, 
ITRIVANDRUM. 	

0 

Estt - Filling up of the post of Draftsman - Clari-
fication - sought.  

I have the honour to refer to your letter No.3-758/93 	
0 

3.5e93 on the above subject and to say as follows 

(i) The posts created for strengthening the 'Dtes. in •connetion 
with the1991 Census will ceseto exist on 31.12.93: 
There is absolutely no scope of their further continuarce. 

- 	(ii) This office letter 1No.18/23/89-Ad.IV dated 21,2.90 0  
clearly stipulated that to the extent possible the Group 'C. 
pos.s created in connection with the 1991 Census and 
required by Rectt. Rules to he filled by direct r.etruitment, 0 

0 	 ' 	 may be filled by ad-hoc deputation from the Central/State 
0 

	

	
Govt., officials and direct recruitment may be resorted0_to 

0 

only in exceptional Cases when it becomes inevitable 

(ill) The concession/relaxation given by the Govt to retrenched 
census employees for being considered for absorption 	' 0 

'7 ,.. 	

0 	
'• agaiist the vacancies in Group tCPOStS arisirg in the 	0 

Census 0ranisatiOfl upto the end of June, 1993, are rele-, 
vant in relation to the core/regular sanctioned posts 

0 	 - 	only. Those posts should be such as do not fli within 
the ambit of the Sttff Selection GoirnissiOn (SSC) . ., 

(iv) 'he post of Draftsman is not a technical post and recruit-

ment to this post is made b.y the Staff Selection GofliSSiOfl. 

• •0 	 . 	

0 

O 	 . 	
2/- 

A. 

01  

IL'c 
0 	

Os C,eS1S 

\ 

Sub: 

Sir, 

dated 

0 	 - 	 0 



• -. .... 	,:""'r-, 	'•? 	• 

• 	
• 

-2- 

(; 

A copy of I he confi -mationiven by SSC ih 
this regard vic3e their py. No.893/93-PP dated 
21.4.93 is enclosed, 

 

2. 	In view of the position clarified above. It would 
he clear that the posts Of Drafts. a.nwhich were- sanct4oned 
for the 1991 Census work habe to be filled up by ad'hoc 
deputation and failing that only ad-oc direct recruitment 
is, to be made through Employment Exc1ange. The regular 
vacancies of DraftSriafl in the core strength have to be 
filled up through SSC and the retrerichec3 Census e'iployees 
cannot be considered for absorption, against those regular 
vacancies, . 

• 	 Yours faithfully0  

( 195. TI-IAKUR.) 
• 	 DEPUTY DIRECIOR. 	. 

End: As above, 

i:19/35/9O-R(Ad.II) • 	 New Delhi, the 	 Iqq 

Copy for informnatin to all other Directors of 
Census Operations in States & IJTS. 	• 	• • 

1 
I.STRJ 

DEPUTY DIREcIOR. 	• - 

.5 	 • . 

• 	 . 

S.  

I  

.: 

.. 

• 

• 

• • 

N 
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0 	 • 	 • 	 . 	 . 	
0 • 	 • 	 ' 	 :\ 

(s:) 206/92/ 

iK 
V. 

q . 

e- 

:' 	 • 	: 	 . 	 . 	
) 	 . 	.. 	 : 	• 	 . 	

: 	 . 	 . . 	 . 

)  
.. 	,.. 	 -- 	. 	

Ilt•Th 	 -ç: 	
- 	. . 	': 	 • 31 	,.& 

f 	 4 3r 	-' 	
. tIls 	 ; 	Sç 

IN  

Mfg 

J 	 ' 	 rraxg 	: 

' 	t 	To  
II 	 : 	 • 	 }.? 	 '; ' 

I 	The Direator 	 , 
&•; .:J ; •: . 	•.p1oyment & &aftsman Training,  lI I 	J 	Rehabari, Quwahat1, 	 ' 	?t 	' 

- 	. 
LI 	 •1 	 - 	

t 	' 	I 	1  
Sb g.  Concessions/re1axations in favour of the retrenchéc4 

. 	 censusemp1oyees appointed in 

I. 

	
1991  Ce n su S woric . 	 ., ;• , 	

' 

t 

'F 	 While addressing you on the subject, I would like t04 8 ay 

that on completion of manual processing of census data coil 2td 

! duringthe 1991 Census in Assam, a large number ofyouths apointdd 

for the purpose were retrenched0 These retrenched personnel hve 

rendered valuable service5 to the 1991 Census which was anirrtprt'ant1 

national tdsk. The question of providing alternative employmentto 

these 1  retrenched employees has engaged the attention of the govtoof 

India, Mini stry of Personnel e  PubUc Grievances and Pens.tons.As 
4 	 j 	. 

result of which the said ministry. have. isued inatructions°v1de 0M4 

No.1,40 Z4/3/91 Estt (D) dated 19/5/92 and sub'sequont 0 .M' $ d1d!. 
- 	 4 

1 	25/6/92, t/8/93 & 30/8/93 (copy enclosed) granting 
1 	 . 

asions/relaxations to the retrenched cen9uS employees on a compe-

U' ssionate and humanitarian grounds. The govt. of Assam, 	ment 
-S 

of Personnel (s) have also issued instructions vide 6.M9 No.480. 
Iy 	 265/91/15 dt 6/1/92, No. AS?.265/91/27dt. 30/6/92 and idpaent 

r 	 . 	.4shJ 
H; of.  Education 	O.M. No. B(3)' , . 7 1 6/93/58  dt.6/9/93  (copy encled) 

ml 	i- 	. 	 .•. 	. 	.;•• 	 .. 
for 	 to these emp1oyes In the matter of 

Ok  
Y1 

'm 
Contd... e 
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DEPUTYX DIRECTOR Ot/ENSuS OPERATIO8, 

ASS1IMtGtJWAHATI.  
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•4 	
-It 

In the meantime, the names of these retrenched i4 

employees might have been deleted ftom the live Registerr: 1  

	

1 	 maintained by the Employment Exchanges on their, temporary 

appointment in this directorate • If so, it is requested a 

that th Empl,yment Exchanges may be advised suitably td 
register/renew the names of retrenched census employes ' 

- 

	

	 as and when they approach the exchanges concerned with 

certificate/orders issued by this directorate and to take all 
If' 	 N 

possible steps to help these retrenched personnel in the 
T. 	 process of re'settement and for getting alternative hjobsit 

All elsewhere. 

iJ. j  

Yours faithfully, 	I  

	

•: . 	 -. 	 - 	 S 	r- 
I 	

I: 

fr 
c 0 ' 	 C 
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SCHEDULED CASTES AND SCHEDULED TRIBES 	271 

6. DERESERYATION 

Application 

The provisions of dereservation apply to recruitment/promotions 
other than all cases of direct recruitment as dereservation has been banned 
in direct recruitments with effect from 1-4-1989. 

G.I., Dept. of Per. &Trg., O.M. No. 3601216/88-Estt. (SCT), dated the 25th April, 
1989. 

2. When resorted to 

A vacancy reserved for SC or ST may be dereserved in accor-
dance with the prescribed procedure and filled up by a general candidate 
in case no suitable candidate belonging to SC or ST, as the case may be, 
is available to fill such a reserved vacancy. A reserved vacancy should not 
be kept unfilled for more than one year in anticipation of SC/ST can-
didates, unless there is no recruitment in any particular year. 

Appointing authorities should take all possible steps to secure 
SC/ST candidates for appointment against reserved vacancies and pro-
pose dereservation only when it becomes inevitable. A reserved vacancy 
should not be filled up by a general community candidate unless it is 
dereserved. 

G.1., Dept. of Per. & A.R., O.M. No. 36013/5/78-E.stt. (SCT), dated the 19th 
December, 1978 and Letter No. 36011/15/79-Estt. (SCT), dated the 6th January, 1981. 

...../3, Ban on dereservation of vacancies in direct recruitment 

Dereservation has been banned with effect from 1-4-1989, in direct 
recruitments to services/posts in all Groups in respect of vacancies arising 
after 1-4-1989, as also those reserved vacancies of earlier years not filled 
by other community candidates. If there is any vacancy left unfilled in 
the first attempt of recruitment, then a second attempt shall be made for 
recruiting suitable candidates belonging to the concerned category in the 
same recruitment year or as early as possible before the next recruitment. 
If the required number of SC/ST candidates are not still available, the 
vacancies which could not be filled up shall remain unfilled until the next 
recruitment year as "Backlog vacancies". 

EXCEPTION.—In case of direct recruitment to the vacancies in Group 
'A' services, there may be rare and exceptional cases where the posts can-
not be allowed to remain vacant in public interest for want of suitable 
SC/ST candidates. In such situation, the Administrative Ministry/ 
Department concerned shall make a proposal for dereservation, giving 
full justification and also consult the Commissioner for SCs/STs and 
obtain his comments on each proposal. After obtaining the comments of 
the Commissioner, the proposal shall be placed along with the comments, 
before a Committee comprising the Secretaries in the Ministry of Person- 4ft" 
nel, Ministry of Welfare and the Ministry/Department under which the ' 
recruitment is being made, for consideration anrecommendatio . The 

Asitai1t DeC* o' C 	 * .cus Opratiofl, AsS 

-4it"-. I •.-. ;JA..t. 

d 
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CErThAI. AON1NI51PdT1V[ 111 I8UUL 

L. 	 (UW(IATI 

/ 

f3ri9ir1 Applicotion No. 72 of 1995. 

Date of di!cicion * Thiu the 14th dJy of Jurw, 1995. 

(At Ad'ij01 SLaç) 

iho In' bit Juvt1cf,  Shri M. G. ChudIvri, VicD-Ch I xn. 

Tl)r Hjri'bio Shri G.L.crioJyIn,, Merrur (Adrninitx- tivu), 

Shri Sivadhat (uJi, 
Son of Tarnsa <uii 
Viiiage-Bahjr RondoJ. 

P.O. Phi.liobarj. 
Diotrict,-J1nnukj (Ao&im) 	

. AppJ lc nt. 

By Advocate Shri R.P.Sharma 

- V or su - 

• 	 1. 	•Union of Indig 

represented by thw Registrar General of 
Censije Operation, 

• 	 2-A, Pbn Sjngh Road, 

New Deihj'-110001 

Director of Cen&ue Operation 
• 	 G.5.Roed, Ulubiri, 

Guwahmt1-781O{J7. 

Regional Director (NCR) 
'/ 	 •'•. 	 Staff Selection Conuniesion • 	 •' I-•  

• 	
Nabagraha Road 

• 	 Chonikuthi 11111 side, 
Guwahetl-781003 	 ........ Raepondonte •\. 	\.•_•_-.'• 	 I, 

By Advocate Shri A.K.Choudhury, Addi. C.G.5.c, 

•. 

H 

87fl V J. jv.çj. 	
• 

Is admitted. Iaeue notice to the reapofldB. 

1;00 .K.Choudhury, Addi. C.G.S.C, w 2 ivas natice for the 

consent csiled out for final orders. 

x/a
Contd....p/2 

•0 
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The grievance of the applicant is that although his 

name was sponsored for appojfltnnt to thn 'pcmt of Droftermn on 

29,4.94 no order for his appo1ntrnnt was issued and therefore 

he prays that the respondents and in particular respondent No. 2 

be directed to appoint himagairist the pat of Draftsman. It 

be mentioned that the applicant had applad for the post in 

pursuance of the advertisment issued bythe Staff Selection 

Commiseior, inviting applications for one post of Draftsm,an in 

the departm on t of Censije Operatitmns (Assam), Guwehati reserved 

for S.T.The .eppllcant ha a eta ted thu t he be longs to Scheduled 

Tribe and was therefore eligible to Rpp)y. 

2. 	 From the letter of the Rngiorvi Director of Staff 

Selection Commission dated 17.4.95 whichhas been made part of the 

record it is found that after the applicant was duly selected y 

the Commission for the post that was advertised his name WB 

sponsored to the indenting department viz. department of Census 

Operations (Aesani) but that the Director of Census Operations 

(Assarn) had returned the dossier of the applicant. The Regional 

Directar has eta ted in the letter that the dossiers were e4a, 

rsturnsd pteumably on account of stay odor passed by this 

! i':flTribunal against the order passed by thEl:Diiector Census Operations 
. 	• fl 

(Assam) terminating the services of the 4 adhoc Draftsmen. From 

Anriaxure Bi to the written ste tomont of the respondents it appears 

that the Assistant Director of Census Operations was advised by 

Standing Counsel of the Government notappoint the sponsored 

didates till the disposal of OA. No, 269/93. That appears to 

be in probability the reason for which the Director of Census 

tiperatione seems to have icturned the dossiers of the applicant and 

did not praceed to finalise the ma tter of his appointreont. 

Con td.,P/3 

ij 



• 	 . 	
.j 	. 

• 	• 	

s 3 : 

• 	 ( 

3. 	 it is stated in the written eta terr,3flt in paragraph 2 

0 

that 1 pout of Draftsiian was iesorved f1t the Schoduled Tribe 

being a back log VRcny Cex&id forward fioni 1979 duo to 	 - 

norvaiJnbjJ ity of SChnduJd Tribe cnd1dn La anU tha.t since 

theo was no recruitment rwde the senior most Draftsrnin was 	... 

Sppoiflted.to that post and alloc,od to continue. Although it has 

net bean so specifically explained end ttn contsnts of the 

paragraph 2 are not very clear the imlication of the same is to 

I. 	understand that against the 1979 back log vacancy of Draftsman 
0.1 	

•0 

/ 	enant for Scheduled Tribe candlcatj the post has b e en filled in 
1 

.. 	tempoar1ly by the seniormost Draftsman and the post is still tà 1  

bOfili&d up in a regular manner. for ,  thatr son it appears that 

the post was advertised and the candidature of the applicant was 

under process. Since the applicant has not been appeinted nor it 
0 	 0 

is stated any other candidate has been nppointed to the poet on 	
0 

regular basis it follows that the post is still available for 0  

regular appoIntment. 	
0 	

• 0 
	

0 

it is also clear from paragraph 2 of the written staternsnt 

that.4 posts of Draftsmen wore created purely for the 1991 census 	 .h 
O .0 	

and the posts were of tomponery ne ture,Ageinot those 4 posts thu 	
0 

ppllcants in O.A.269/93 were appointed .lhnir eppointreonte however 
0 	 . •.-- 	

'•i 	 0 	

: 	
0 

Jero terminated by order cated 31.12.93. That has been challenged 

by those 4 incumbents in O.A. No. 270/93,at petition is pending 	1 

ATI and an interim order 

of, 

 he operation of the 	order has been 	1 

T. 

0 
 issued and is in operation, 

4a 	
0 	

it also eppear8tht another set of employees who were 

	

V 	0 	
appo 	ed -c-a- temporarily on adhoc basis hvechailenged the-. 0 

qermination of their services with offect from 31.12.93 

two 
the 	

0 	
0 	

0 	
0 

very same order which wa-8 cahilenged by the applicants 	
0 

in O.A. No. 270/93. Thd t U.A. is also pending end in that C.A. 

Contd.. .P/4 

H 
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: 

interim order of stay of cpsration of the order .of terminatin 

title boin granted and is In operation. 

it will thus be seen that whnioas the apiicants in 
VIfl 

0.A.6269/93 and 270/93 had been appointed cf__l-t.-s:pttemprarily 

created in 1991 	Census operation the preent app 1 'nL 

fl 

 

had applied for the post which was . regular post dvsrtised 

• 	
agaInst 1979 back log of Schdu1ed Tribe candid9te. The ordr of 

y stay in the other two applications therefora has no appliatIon 

to the consideration of filling up this 1979 S.T. back log vacancy. 

The Director of Census Opera Lions BCenS to have acted 

wIth abirtdonsd caution and consistenly with the ettivias of the 

Standing Counsel in not furth..r considering tho candidature 

of tt-iv applicant for appointment so that any decision takn by him 
cho1d not be construed as amounting to broach tha order of Jnterie 

stay in thäso applications. 

that 	 H 
We hereby mao it clear/tha order of stay gran.ad 

in Ithe two other epplications does not come in the way of the 

Diector of Census Opera Lions, Assam to considr the case of 

( 	
th applicant on WA own merits and In sccordace with the 

rules for appointment, to the post which 
- 	I 

•,., 	, 
meant for 1979 S.T. b'ck log, poet of Draftsrrn. In the letter 

datad 17.4.95 the Regional Director (NER), 5taff Selectin 

sCommission has stated that he does not have ary objoction to 

send back the doier& of the spplicant to CPrsua OpBxationB 

Guwahc'tI. We think that that course wojild be prer to 

adopted. 

Contd,. 

I, 

H 
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• 	
In Ui o I r' fL) t th(3 101) Ckj I) C) 1(11)1 10 pf : i'C)d 

1. 	 The Staff Seclectien Commisni.on is diect€d to end 

b3ck the dossiero of the applicant to the Director, 

CQnsus Opera tion8, ?s&m to enable him to consider 

the appointnQnt of the eppi Isnt. 

	

• 	 ii. 	"u Director of Census Operution .Fam (Recondvnt 

	

• 	 No. 2) is hereby diroctd to proceed further with 

the con of the epp1icnt c sponsored by the Staff 

Selection Comniiseion for appointment to the post of 

0' 	 Ureftenian açjeinst the 1979 S. 1. I3ack log post th3t 

	

i; 	:'( 	P 	• 	 was e(JvortJeed by the Stoff 5olpction Commission 

	

A 	 Under Acfvertleement No. 2/93 Armexure-1 to the O.P. 

• 	 •' 

The respondent No. 2 we"4-d proccod according to the 

• 	 rules as soon as the dossier8 of the applicant j-56W_ 

	

• 	

0 	

recoive1iim from the Staff Selection Coniiesion. 

The application is disrosod of in terms of the 

aforesaid order. No aider as to costs. 
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1 ç ) 	 . 	 I am thrected .o refer to your d.o. letter , 	 4 
F 	306/95/1317 dated 6th arcb 1996 on the subject noted 
F J 4 ie 1 ', lJk wid 

 say  that Smt. Mamn.i Kalita was to thscontinue after thee expiys 
Jii: :of sancton forthe19lcensuspo sts0 (Since she was p 'giverP a 

J't1vacancy resoryed'  for the ST candidate for which itment 
rhad already been .nitiated, .she carnot be continued on that 

A1j after a regular selection has )eeri made by the SSC'. Accordifll/, 

	

the jdgement of the Central Admintstrative Tribunal In OA 	72/95 
nay be implemented within the stipulated time to avoid any con€eptill  

/pbceedings 	..... 	 . 	. 	. ,.. 

Yours faiLhfully, 4  

( K VIVEkANA? . 
D1PtJTY D:tRECToR 4: ; CPS 
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To 	 . . 

All Dij:ocLrs ci Co nsu 	c:a I: lon 

in G'Lntc3 arid Union Forr.tr , ri 

Sir 

GUjeci: 	CoiiLiiiti3Li.ii ol iIi Coi;iia 1) 051::; mt he SUte 

I 	am 	rctd 	to. 	oii"oy 	Ue 	iic Lion 	0  [ 	I ho 
nL 	to 	LI 10 	1:0 nt .1.1 lU 	Oil 	I icI'.i orary p os t .s 	cro a ted 

in 	tho 51t 	Corisu 	Di.0Ctc1 	Los t 	L ho lime of 	•1.U1 

Ceius LII..). 	2IL,2095 	CT 	I'Ll 	•),IU Ilepoi:t isod 

Hey/over, any 	p03* 	.',hi:ch 	is 	l.yincj \'C 	it •t 1:esent 	r 

v.hich may 	[all 	vacant 	Imci:caltor out 	'i L:' pa ts 	will 

iio* 	ho f ii. 1. ed 

Thi; 	i fuj:thor jj'ct 	to 	get ting apprvl 	of 

ftc 	Min i s try 	of Fir 	I IlcO I or 	con Lnu anco 	ci all 	the 	p 	5 Ls 

in 	the 	Mi.riit)'1 ' ci 	II.ic '.i 	I 	i.': 	• 	.eyoIl 	.i. 3O) 
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lestana "ME(CLNUND" 

e ir 

ofNo. 	13/5/96-SIU 

*1 
Jegd. Post 

Most Immediate 
Confidential 

'Pt. 
r'' 

GOVER.N4BN1 OF iNDIA 

.MlNfi'RY (IF 1OMB APTAJRZIGRHI MANTRL 

ri 	qu mr'r 
O.u'II.CE oi 'mS REGISTRAR GENERAL, rji:'I.A 

2/A, MANSINGU ROAD, 

ft; 	9••2 
New Del/il, th!' 	 --.---'-- - 

To 

The heads of Offices, 
All Directorates of Census Operations, 
(By name)  

SUB: 	Staffing study of Directorates of Census Operations 
in States and Union Territories. 

Sir, 

l 'am directed to enclose a copy of te SIU final h  

report relating to your l)ircctorate. 	The report ha!s to be 
implemented in accordance vi th the Ministry of i.inance,,Dèptt. 

of Expenditure O.M. Nos. l.(57)_EScoord)(80 dated 2O.1.8 	and 

1(49)-E(Coord)/87 dated 11.1.88. 	Copies of these O.M 	are 

enclosed 	f o r ready reference. 	The implementation of S I U 
report in respect of re -deployment of staff rendered surplus 
as a result of SIU will be governed by revi se 	scheme 

prescribed 	under 	Govt. 	of 	India, 	Deptt. 	of 	Peronnel 	& 

Training O.M. No. 1/18/88-CS Ill dated 1st April, 1989. 

You are requested to examine the report 	nitiate 

necssary 	action 	for, 	i t s 	implementation. 	The Idetailed 
instructions in this regard will be sent to you shortly. 

This issues with 	the approval 	of 	the Regi strar. 

Ge n c r a I , 	I n ci i. a . 	 ' 	 I 
tours faithfully, 

( SUMAN PRASHAR 
DEPU1T DIRECTOR 

xx 
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Dir UFFIWIS AND S IA! V FUR DI 1RV IE OF CLUSUS Ul'LtV°F1UNS 

• 	
ASSAM 	 . 

N;i,ir. of Fos t 	 Si;i1'tviitd 	 AqncI 	 . 

st reiiq th 	 1.11 111 	 ••• 

2 	 3 4 

• 	 . 	 . 	 . 	 . 	.• 	

• 

I. 	Fn'piity 1)1 Lector of CensUs 	1 	 2 

Weru (1 otis 	 . 	 . 

2. 	AssIstant Director of Census 	5 
	

4 	.- 

Opera Lions ( Tec(in I ca 1 

 Son I Or Unc1 	ra Utlet' I 1 / 	. •. •., 

 of fIre 	Sijjjr1ntenderit 1 1 

Cartographer 2 •.• 	I 

 Invest Iga Lot' 13 
.•, . .• 	 ., 

 Sr'nI or hind I 	Translator 1 i 

fl Art 1st  

¶1. II11oj 	AssJstnhit 	 . I 1 • 	•.... 	. 	H 

1 U. Seti I nr 	I irmiIi.t suin 1 1 	.: 

ii. Driui'.Iit smill 3 •.• 

12.. StiL 1st Ica I 	Assistant 1(1  

 Assistnnt 3 :3 ,, 	)'H 	•• 	•• 

 III I or 	Steiirjjrflt)IiPI' 1 1. •. 	., 	. 	. 

..t I 	 1 	I 	r' I - . 	•. 	 ••. 

I :j . 	. ' 	III I U..) I 	I I 0 1 

Cuoii t or 	 26 	 26 	. 	 ••• 

Iijitinr I)ivIsIUll Clerk 	 4 	 4 

• 	IV. 	Pinul Indnr 	 1 	 1 

I l. 	Jiiii I (W St eli(1auIlnr 	 2 	. 	 - 

211. 	Asststmlf Co1 1cr 	 21 	 19 

21. 	Hand Press MirliIt'e Operator 	1, 	 1 

22 	Lower, Divisicm Clerk 	. 	7 

Stall Car Driver 	 I 	 I 

Uestntiier Operator 	 1 	 1 

2. 	Ri! try 	 3 	 3 

27. 	U1iuwkIi11t' 	 '1 

• 	2U. • 	5vneunr 	 1 	 .• 	 . • 1..  

Ihe OI)uve s't rP.Ilp,tl1 Is exc'111cJin 	sta I I eiip,aged Iii the uta -cItWT 

ystri1 o I nr ri Senior SiJperVISOL', Junior Super1sor, Data Eu try 

Operator wicl Loader are concerned. 

Includes leave reserves 
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• O.A. No 7 1/9 6 

) 	 &nti. Maynoni Kalita ... 	 _____ 
t ill fj 

	

• 	' / 	 v ersus _  

Union of India & Ors. 	Resoondents 

C' 
AND 

INThEMATTEROF : 

Rejoinder to the Written Statement 

filed by the reondents. 

The applicant abovenamed 

!ost_Reectfullv_Sheweth 

i. 	That the applicant has gone thLough the copy 

of the written staterrent served on her counsel and have 

Rfl understood the contents thereof. Save an4 excapt 

the statements which are specifically aanitted herein 

below, otIr statements made in the written statement 

are cateorically denied. Further the statements which 

are not bouon records are also denied. 

2. 	That with regard to the statements made in 

paragraphs 1, 2 and 3 of the written statemt, I 

categ rically deny the statements made therein and 

reiterate and rea:Efirm the statements made in the O.A. 

3, 	That with regard to the statements made in 

paragraph 4 of the W.S. , I beg to state that having 

come through the same process of selection as in the 

case of regular appointment and having continued in the 

Contd... . . . P/2. 
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post presently being held by the appliàant for so many 

iears and the respondents having treated the applicant 

all along as a regular employee cannot now turn round the 

same for a favourable consideration by this Fbn'ble 

Tribunal. The respondents instead of being a model 

employer cannot approbate and repwbate. 

That with regard to the statements made in 

paragraph 5 of the W.S., the applicant denies the contentions 

miade thezein and reiterates and reaffirms the statements 

made in the O.A. It is denied that the kind of retrenchment 

which is sought to be meted out to the applicant a]. so 

took place during the earlier census operation. In any 

case the services of the applicant akhaving not been 

discontinued on or after 31.12.93, now the respondents 

cannot take recourse to an earlier judgnent of this 

}bn'ble Tribunal for the purp:se of terminating her 

services, more so when four draftamen junior to her are 

still continuing in their services. It is the settled 

principle of li that even for temporary services, if a 

junior person is retained in service, the senior person 

must be retained. 

o 

That with regard to the statements made in 

paragraphs 6 and 7 of the W.S., the applint does not 

admit anything contrary to the relevant records. 

That with regard to the statements made in 

paragraph 8 of the W.S., the applicant does not admit 

anything contrary to the relevant records. kt *z zx In 

this connection, it is stated that for the purpose of 

/ 

ContcL.. .P/3. 
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recruitment 
	

the post of Draftsman SSC' s recommendation 

is not requird afld never in the past such r ecommendatio n 

was sought fo 4 b from the SSC. The Draftsman being a 

technical postj, such recommendation is not sought for 

in the departhent and so also in othet departments. For 

the first time in the hi story of the census department 

in 'which the 
+Plicant 

 has been working, an exception was 

made when the SSC selected candidate was sought for. The 

applicant having come through the regular process of 

selection, her services are required to be regularised 

in any available vacancy. 

7. 	That with regard to the statements mae paragraph 

9 of the W. S. I do not acnit anything contrary to the 

relevant records. The respondents have misinterpreted 

and misunderstood the provisions of reservation while 

there is no denial that there is carry forward of roster 

point but it sategDrically denied that therez can be 

carried forward of the reservation. It is denied that the 

applicantin O.A. No 270/93 have been continuing in their 

services 'without any post. In this connection, the applicant 

begs to state that the pOsts have beensanctioned and 

continued in the office of the respondents against which 

the said applicants are continuing. Such continuance 

is on the basis of the time to time sanction given by the 

respondents. 

S. 	That with regard to the statements mele in 

paragraph 10 of the W.S. , the applicant categorically 

denies that her services were continued beyond 31.12.93 

against a reserved vacancy. The respondents are called 

Cbhtd....P/4. 
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upon to substantiate the statements by proiC tion of 

relevant rerds. She was never intimated that her services 

have been continued again st any S. T. vacancy. In any 

case, the applicant having not apprised of any such 

situation before, the respondants cannot now take such 

a plea before this Fbn'ble Tribunal. 

9. 	That with regard to the 'statements made in 

paragraph 11 of the W. S. , the applicant categorically 

denies the statnents made therein. It is also denied that 

the Sior Artist post has been abolished with effect from 

31. 12.93. The respondents are called upon to substantiate 

thir claim. It is also denied that the post of Draftai 

is not a technical post and recruitmant to the post is 

made by the S$C As already pointed out above, never 

before such recourse was taken by the department. Fbwever 

in case of tle applicant an exception ku is sought to be 

made. Further, Shri A. Singh was also not an S.T. candidate. 

10 	That with regard to the statements made in 

paragraph 12 of the W.S. the applicant states that as 

per the Eknployment Notification she was appointed against 

an unreserved post (as per office roster) .tow after 

corrpletion of nearly six years of servi, same is sought 

to be teninated on the ground that she was holding a 

vacancy meant for S.T. candidate. Never before she was 

intimated about such a position. 

11. 	That with regard to the statements made in 

paragraph 13 of the W.S., the applicant begs to state 

Contd. ... 9 . . P/5. 
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the respondents could not have issued the notice of 

termination to the applicant pursuant to the Judgment 

in O.A. i3 •  72/95 inanuch .as in the said Judgnent, there 

is no indication to terminate the services of the appibant 

and for that matter any other a)po±tment. The respondents 

also never contended before the Hon'ble Tribunal in the 

said case that any reserved post was being held by a 

general category candidate and for that matter by the 

applicant. In any case, the roster point of 1979 cannot 

be carried forward to 1996 as per the existing rules and 

regulations. Furthermore, the applicant was not a party 

t. the O.A. tb•  72/95. 

That with regard to the statements made in 

paragraph 14 of the W.S., the applicant categorically 

denies the correcthess of the same and the respondents 

are called upon to substantiate their claim by producing 

all relevant records. By their Owfl statement, the 1981 

census post was directed to be not filled up meaning 

thereby that even during 1981 post created in connection 

with census was continued making an exception to 1991 

cnn gUs• post, In any case, the re spon den t s cannot app robate 

and reprobate fromtheir stand as per their own sweet 

411. 

That with regard to the statements made in 

paragraph 15 of the W. S. while denying the contentions 

made therfin, the applicant begs to state that never 

before she was intimated that she has been continued 

Contd.... .P/6. 



against a vacancy meant for an S. T. candidate. In any 

case, the respondents cannot go on c'anging their stand 

and they will have to substantiate their claim by 

producing all relevant records. 

14. 	That with regard to the statements made in 

paragraph 16 of the W.S. the applicant categorically 

denies the contentions made therein. It is denied that 

the respondents had apprived the Hon'ble Tribunal by 

• 	 their written statement in O.A. 72/95 that the 

applicant had been allowed to ,  continue against a reserved 

vacancy. 

154 	That with regard to the statements made in 

paragraph 17 of the W.S., the applicant while denying the 

contentions made therein ctes not admit anything contrary 

to the relevant records. 

That with regard to the statements made in 

* 	 paragraph 18 of the W. S. while denying the contentions 

made therein, the applicant begs to state that admittedly 

she was appointed against a a general category post and 

the respondents cannot convert her peat such appointment 

to a reserved vacancy and that too withOUt any intimation 

to her. Had she been intimated by each alleged conversion 

of her appointment, to a reserved vacancy, she could 

have taken srh recourse as would have be en advisable to 

her. 

That with regard to the statements mada in 

paragraphs 19 to 41,of the W.S., while denying the 

Contd... .P/7. 
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stateients made the rein, the applicait reiterates and 

reaffirns the statemzts made in the O.A. and so als 

hereinabove. 

18. 	That undee the facts and circumstances stated 

hereinabove, the O.A. filed by the applioant deserves to 

be allowed with cost. 

V ERI F IC A-P I 0 N 

I, anti. Noni Kalita, the applicnt in O.A. 

No. 71/96, cb hereby solemnly aff inn and verify that 

the statements made in this accompanying rejoinder 

in par&graphs i to 18 are true to my knowledge and belief 

and I have not suppressed any material facts. 

And -I si. this verification cii this the 

day of June 1996 at Guwahati. 

kaL 
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In the matt er  

O.A.No.71/96 
Srnt. Mamoni Kalita 	... Applicant. 

V  -Versus- 
Union of India & Ors. ... Respondents. 

• 	 In the tnatter of 

Reply of the re-joinder filed by 

the Applicant. 

I, Shri B.L. Sarrnah, Assistant 

V 	 Director Of Cesus OperatIons, Assarn, Guahati, 

having eceive a copy of theRe-joinder filed by the 
V 

V 	 applicant in this Hon'ble Tribunal and being authorised, 	
V 

I do hereby file the reply of the re-joinder as fol1o:.- 

V 	2. 	That wIthregard to the contents made in 
V 	paragraph 1 of the rejoinder, I beg to state that the 

V 	
additional information submitted to the iion'ble Tribunal 

in the VAnnexure-A as sought for by the honble Tribunal 

V 

	

	vide VO1' 
in O.A.o.71/96 dtd.3.6.96 (copy annexed as 

Anriexure-A) which will speak against the denial. 

Contd . 'p.2/- 
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That with regard to the contents made in 

paragraph 2 of the rejoinder, I beg to state that the 

written statement made inara 1,2 &3 is correctly and 

evidently explained and therefore denial to the written 

statement does not arise and I beg to reiterate and 

reaffirm the written statement made in O.A. 71/9 6. 

That with regard to the contents made in 

paragraph 3 1  I beg to state that the names of candidates 

were drawn from the employment exchange (the pendssible 

channel) for purely temporary appointment against the post 

of Draughtsmai - created for 1991 census which does not 

mean that they are regularly appointed to a post. It 

would be worth mentioning here that the mploym.nt 

• Exchnge had been intimated in the forwarding letter of 

the requisition, copy of which is aLnexed herewith and 

marked as Annexure-B, that these posts are created by 

the Govt. of India exclusively for 1991 census works and is 

likely to continue not more than two years. On completion 

of 1991 census works these posts will be abolished and 

the seivices of these appointees will stand tertinated. 

Therefore the question of expressed view here in 

that para 3 - uthe respondents instead of being nodal 

employer cannot approbate and reprobateu does not arise 

at all. The appointment letter of the applicant itself 

expresses all conditions. 

That with regard to the cóntents made in 

iagraph 4 1  I beg to state that the statement made in 

para 5 of th 1ritten Statement is evidently correct and 

therefore...... 
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• 	 therefore the aeniai to it does not árise. That four 

Draughtsmen (now three) junior to the Epplicant are.stili 

continuing in services not clear and correct in facts. 

These four employees were terinated from service w.e.f. 

- 

	

	 31.12.93 (AN).and are continuing in service against star 

brder granted by this Hon'ble Tribunal in O.A.No.270/93. 

	

• 	: 	 Therefore contents of para 5 of the WrittenStatement is 

reaffirmed. 

6. 	That with regard to the contents made in 

paragraph 5 of the rejoinder, I would like to inform that 

a few employees appointed.against 1991 Census posts are 

allowed to continue against the resultant vacancies 

available due to deputation of some regular incuobents to 

the D.D.E. unit.Besides that a few, employees are continuin 

* 

	

	against some regular vacancies and these employees are yet 

to qualify. from the S.S.C. for their regular appointment. 

That all the 1991 Census posts have been dis_ 

continued. *111 be proved by the documents as enclosed 

asAxrneure-C(I), .C(Ii) and C(III). Furbber it will be 

evident from the sanctioning letter annexed herewith as 

Annexure-D(I) and D(Ii) that the post of Research Officer/ 

Senior Artist/Artist and Draughts man are created in 

connection, with 1991 Census and these are disccntinued 

	

- 	 with effect from 31.12.93. 

• 	

5 	 7. 	That with regard to the 'Contents made in 

paragraph 6 1  I beg to state that as regards the post of 

• •. 	 - 
S 	Draughts man is to be filled through S.S.C. the Annexure P..8 

• 	 (copy enclosed) annexed to para 8 of tiie 11ritten 3tatement 

will . •. 0 

-- 
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will state the positi.on. Moreover there is no other 

vacancy in the grade of Draughtman. 

8•. 	That with regard tc, the contents made in 

para 7 of the rejoinder, 1 beg to state that as already 

stated in para 9 of the Written Statement that the said 

three Draüghtsinen are continuing in service olybecause. 

f of the fact that a itay order ha been granted in favour 

of them by this Hon'ble Tribunal in 0.A.No.270/93 but not 

against any sanctioned p6st. 

That with regard to the contents made in 
• 

	

	 paragraph 8 of -the rejoinder, Ibeg to state that it would 

be evident from para 10, 12 and 14 of the Written Statement 

• 

	

	 that the applIcant was allowed to continue in the post 

after 31.12.93 against a regultant vacancy which was due 
• 	

• for S.T. asa reservat.on point was carried forward since 

1979. That the post is due for S.T. as per roster register, 

an extract of which is annexed atAnnexu1re-A in reply to 

para 1 above.. 

100 	That with regardto the contents made in 

paragraph 9 1  I beg to £tate that the contnts made in 

para 11 of the Written Statement is reaffirmed. The post 

ix f Or 1991 census and the same was discontinued with 

effect from 31.12.93. As regards, "That the ,  post of 

Draughtsman is not a technical post and recruitment to the - 

post is made by the Staff Selection Commission" - I may 

kiny be allowed to draw the attention of this Lion'ble 

Tribunal to second part of para 11 of the Written Statement. 

• 	• 	,• 	 Cont d. . . p. 5/- 
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That with regard to the contents made 

in paragraph 10, I beg to state that it would be evident 

from para 10,12 & 14 of the Written Statement that 

tha applicant was allowed to continue in the post 

after 31.12.93 against a resultant vacancy - which was 

due f or S.T. as a reservation point w.s carried forward 

since 1979. That the post is due for S,T.. as per roster' 

register, an extrict of which is anlEXCd as Ax1nexureA 

in reply to para 1 above 

That with regard to the contents made in 

para 11, I beg to state that although it is a fact 

that neither in the O.A. To.72/95 nor in Registrar 

General's letter referred to therein - para 13 of the 

Written Statement, any mention was made about tercthiation 

of the applicant. But since Shri S.KuIi is to be 

accommodated as per the Hon'bie Tribunal's order, 

the applicant working against S.T. postS and the juniormost 

1raughtsrian has hd to be termanated to rake room for 

Shri S • Kuli. As regardcarr3rjng forward the roster point 

since 1979 to 1996, 1 may kindly, be allowed to draw 

thEi attention of this Hon'hle Tribunal to para 8 of 

the Written Statement, wkre the same has been clarified. 

That with regard t6 the contents made 

in para 12, I beg to state that as already stated in 

reply to para 11, I beg to state that the Respondents 

have to' initiate.action for appointment of Shri S.KUII 

who was sponsored by the Staff Selection Commission to the 

post ...... 



-6- 

post of Braughtsman arid accordingly to accommodate 

said Shri Kuli, the applicant was served with terniination 

notice. Continuation or discontinuation of post sanctioned 

for any earlier censuses depends upon the Ministry of 

Home Affairs as a Government policy and therefore, the 

question of approbate and reapprobate from the stand of. 

the respondents does not arise. 

	

14. 	 That with regard to the contents made in 

paragraph 13, Ibeg to state that as already stated in 

para 3 and 15 of the Written Statement and as explainQd 

in reply to para 3 of this present rejoinder, the 

question of changing stand does not arise. 

	

150 	 That1 with regard to the contents made in 

paragraph 14, I beg to state tbat the citents made in 

para 15 of the 'Jritten Statement is reaffirmed,, 

* 	•. 16. 	 That with regard to the contn.ts made in 

paragraphs'15 and 16, Ibeg to state that the contents 

made in para 17 an 18 of the Written Statement are 

enalytical for reply to these paragraphs and are 

reaffirmed. . 

	

17. 	That with regard to the contents made In 

paragraphs 17 and 18 of the rejoinder, I beg to state 

that t're contents made from 19 to-41 in'the Written 

Statement are simply and plainly explained exhaustively 

and hence reaffirmed. 

Contd.....7/_ 



- Verification 

-/ 

rA 

That in view of the foregoing statements 

the applicant is not entitled to any relIef and therefore. 

the respOndents humbly pray before this Hon'ble TrIbunaL 

t6 vacate the:  inerim order passed in in the present O.A. 

on 7-5-96.. 

That the present rejoinder filed by the 

applicant does not contain any new materials and It is 

replica of the .O.A.only. 

That this reply-to the rejoinder is made 

bonafide and in the interst of justice., 

C 



1 Jd 

VERIFICATION 

hri B.L. Sarrnah, Asstt. Director of 

Census OperatiOnS. Assam, Guwahati, being authorised 

do hereby solenlyaffirmd declare that the 

contents made in paragraph 1 of this reply to the 

rejoinder are true to my knowledge aria those made 
4 

from paragraph 2 to 17 are derived from records which 

I believe to be true arid' rest are humblesubr5.ssionS 

before this Hon'ble Tribunal..  

-ATD I sign this Verification on this f91' day 

of June, 1996 at Guwahati. - 

T 
Ocrat10t Mam 

0 
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F 
Addi Lonal 	informat]on 	sought 	for 	by 	the 	flon'ble 	C A T , 

GuwahLi 	Bench 	in 	0 A. No 	71/9 	Smti 	Mamoni 	I(ci 3 to 	_Vs- 	Union 
of 	India and 	others 

/ 
A 	glance 	at 	the 	ios Ler 	iegi stei 	maintai n e d 	in 	this 

offjce 	for 	the post 	of 	Draftsman will 	clarify 	the points raised 
n 0 A No 	71/96 	dt 	3 	6 	96 	(an 	extract 	from 	the 	rostei 	iegistei 
relating 	to 	the post 	of 	Draftsman 	enclosed 	- 	Annexure 	- 1 A') 

II 

It 	would 	be 	evident 	from 	the 	rosLer 	that 	a 

ft 	I  
S 

reservation 	point 	for 	S. T 	is 	being 	carijed 	foiwaid 	since 	1979 
.5 

- 

due 	to 	non-availabiJity 	of 	S T 	candidate 	inthe 	earlier 4 

I recruitment years 	It may be clarified hei e 	that 	a roster point 
',reseived for 	S I 	but 	not 	a 	vacancy 	was 	can icci 	foLward 	from 

i 1979 	as 	against 	that 	reserved 	vacancy 	SuiLi 	Mino 	Kalita 	was 
1 appointed 	fbi, 	reservation 	point 	has 	to 	be 	cariecl 	forward 

till. 	a 	regular 	vacancy 	orosed 	in 	the 	grade 	oft:er 	the 	death 	of .  . 	'1 
lb 	A. 	Singh, 	a 	reguiar 	Artist 	on 	14.4.92.  

It would be worth mentioning hei a 	that 	Smti 	Marnoni J 
4. 

Kalita 	who 	was 	appointed against 	posts 	cieated 	for 	1991- ceus 

L and 	who 	was 	supposed 	to 	be 	terminated 	on 	31 	12 93 	with 	the 
discontinua Lion 	of 	the 	1991 	posts 	by 	the 	Govt 	, 	was 	allowed 	to 
continue 	beyond 	31 	12 	93 	againstthe 	said 	teserved 	post 	which 
tell 	vacant 	and 	gecorne 	due 	for 	S T 	Act on 	to 	fill 	up 	this 

1 4  

1 vacancy was 	taken up on receipt of a Govt 	Order 	to 	fill 	up all 

back 	log 	and 	carried 	torwci ci 	vaconci Cs 	undot 	the 	Special 

*Recrui --.•--•-• tmen t 	Drive; 	. 	5 

:1 1  5 

S 	 . 

S 	
- 	 - 

-I 	 . 	 ..,. 



- 	'iCLLJ) 	777Q 	
Lc 

('2d1  Cyc4i 	C/ 22AV'-2 

L L1 41 

• .0 
•1 •  

7;. 

r / 

1• 

-H-- 

---  

• 	.,. 

—/-------- 

-------i 

_- 

~CD __ (. I 

, 	 - 

- 	-. - -.- 
- 

-• 
• 

-. 29-'/? 	. 

?-- 

•_f_:_- 

I — 

- ---- -- -  

--/--- - —-- -- f,-- - 

--- j_— '9 	-- ---- 
_i-5----__ 

- 	 /_ 

/4- ---------/.• 

•- 	..-••-.----------- 	-------;----- 	 . 	 \ r / / . 	 - 	__:..ir 	 - 

7 
	

01 

AI 
 

h:Ti7 
• 	 LL 

- 

. ecto 

- 	- . 	 •, 	 ------:- 	 --• 	 -. 	\: ..: - ....: I • 	 --• - 	
) 

//L___-L I 	 I____i ?-'------------------' -g:• 	' 

	

/ -7• 	
— — 	 I 	 _____J —- 

- i1,w-- !IiIIIITEiEIii  

- 	 - - 

	

------ ---- -- 
	 LI 	 / 

- ------------ - ---- — - — - 	- 

--- 	 I 	- 	- 

Lil 

	

- •-. -•.•---• .---- 	 - 	.•- - 	—•- - - 	j_. .- - - - 



A 

. 	 S 	•.H 

	

-- 	

_j 

- 	

I 

klv ~'Ivl 

1 : 
: 	;: 	 'i:: •:; 	

: 	 • •:• 	
,: _ 	• 	

: 	 • • - 	 - 	

.i. 	:t 

Vim - 	

31 	 b 	 L 	
I 	

qc 	 If 

- 

 

::1•. 	 - 	 • 

 

I C

( 

1 9  

OIS 

1• 

: 	

: 	

- 	 -- ----- 	 I 	_ 	 I  

.. !. 	 • 	 e 	 : 	•- -'•- 	 - 	 • 	

: :• - • - •-- 	
- . 	 -=- =. 

-- — i 
r 	

- 	 I 

	

i ITO 	 Ali. 

 
I I_  

1 	 __ 	

TTIT 



:'. 	•. 

/ 	 No.Io(E)1/89/ L1 

.: 

the 24th )pril 

To 

Tho rnpioyment Officer, 	 I 
District p1oymerit EchanyO, 	 . 

ILar 	uw ahat 	 .. 	4 
J 

• 	 Subs-' RequisItion for the poct of.aft5!Tafl i;the.• 

office of the nLrector 0± Cen;US 0peratiofl5,'. 

?s$u, uwahdti 
oon 

In encLosing herewith a oquisitiofl ior the ps of 

rxaftsinan I a to request kindly to 3ponsOr flaIneG f84it&bl(: 

candidates within the stipulated date tor immeu1iatSeleCtiOfl 

for dppoillLru(3nt 

I would like to mention heLe 	these postSare IN 
created b the Govt. of India exclusively LOr 1991 CensUs work' 	I 
and is likely to continue not more than two ears. On coalet.p 
of the 391 Ccnus works, these posts will be abolished d th& 
servtcei oi these cippointees will stand terminated. while'spon-
so'riny xmmes this point nia kindly bear in mind. d t1'ieafldit 
may he Lnfonned accordinyly. 

Kindly acs'owledge receipt 

S alclo s—AS stated above.. 	 Yours faithfully, 	•, 	,'-:• 

• 	

S Pu'rY DIECER. OF CESUS.ORATION 	. 
( • J. 	 N C. 3HUXA 	) '•. ' . 	-; : 

2\SbN4SZGUWAHATI. 

• 	 ç Cei 	 . 	 .• 	 0 	 '• 	 ,' 

sta1t 	 CU' 
- 	 _0_o_o 
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\I 	:' 

Il 

T1EGRJ\M ' 	 ..• 	STATE 

/ 
.ASA CES.IJ5 GAUl IATI 

H 

.1 

4 H 
3/93RG(Ad1II) 	 DATED: 	 . 

260 2Q93 

THIS 	TO INFOPJ.\ THAT ALL TEMPOtRY POSTS CREATED FO99i 

CENSUS APE LIKELY TO 	7IN1JE TILl. DECEWER, 1993 () 

NFESSAflY SANCTION ORDERS P0k 	NTIUAN.E.BEING ISSUED 

SEPAJ\TLL () AS TGARDS COrfIU/CE CF OTHER TEi\pOrJ\RY 

POSTS, 111 	PEN)1( I 	FI'CE ( ) 

IN RESPECT OF.THOSE PTS WCUJJ BE IIMATED SHOflTLY 

REGGENLIND 

ht to he te 1eqrphed. 	 . 

-- I- 
• 	 . 	

0 	 . 	
V 	 ( 

1 S * TIKUR.) r 
DEPUTY DIRECTOR 
o/o th Reqistr 	Genex1, 
Indi2, 	 . H 

2/A, Mn Singh 
New Ce lh I 

• 	

. 	

...: V y3 	 . 

• 	

New Delhi, Dated; . 	 V 

in confirmaiOfl to the DirecVtor  of Ceus 

PRO 
CtOT n 

.50 	

S s 'ii 

to• 	 . • 	. 	if 
1. Pay 8, AcontS Office(CeflSus) 

fi Ini5try of  iVb omp Affai.r ;  
•10pw Dc lh I 

2 	t\O(E) 	V 	

V 	

V 	

V 

. 	
('I 

3 	CJ;h r  ct i on 	 v 
• 	 C I I Ic 	f V 

 BC 10 	
V V • 	

V 

I 0S - 
DEPUTY DIRECTOR 

V 	_! 
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INDIA 	 . 	. 	

• 1 

frfl 	f 	 iIN1i 1 1 	OF 1- -IOME AFFP LRS 	
I 	 I  

• 	pI L.LCL OP i1 li 	

og 

ISfRi 	GEEAL; 1NDIP1 	.•• 	-' 	 • 	 .• 

ansih ROad, 

R  

	

flr'i Dc] hi 	1 , Lhe ' 

	

d:Led 30, Nov en' bet', 1993 	. 
- 

	

Al]. Directors of Census Oper tioiis 	 . 

	

(inc11;ud.ing DRG ( (Lar i  uage) , c al CU 	 . 	 - 

Su hJ ect: - . Abol ItiiJn of posts cratetl 
iJi COflflC LION Wlth  

	

199 1  C nu RCcdU1L __-- _-- 	_-- 

3:1. I'? 	 •. 	 . 	

• l. 

J. a: d .I.cccLd Lu :;ay ..l. Llie 	L; whieh wero 

crea L e d .cOfleCti.0fl wi.th the 1991 Cen;uS, 	
aL pLcseO saricticnedt 

upto 31 1.199  3 ontj 	i here I OL o, LI 	n 11 ,Lfld abl1SlJed on 

dto. Th .  thi. connecttO] I am dirctëd L jequst you 
t3 . 

te 	re(Lleflt8l 	
/ancO action in LFic 

a 	
mat Ler. The proposals 

for 	Leru:;tofl etc. of these posLs need no L Uc 
 

	

yours •Cait1,fu11Y?. 	i 

- (Chand'1a Pracash ). 	I 

Assistant DirectOr 	\ 

Copy 	to.. 	 . 	 . 	.• 	• 	.. . 	_: 

AU FCO(.lS o:C I)vi3iOr1S. 

• 	2. 	Cash Section. 

3. 	Ad .111. 	. 	 . 	 • 

/4. 	Ad . II. V. 	 .. 	 . 	- 	•• 	. . 
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I 	 A A 
_..ç MOST ItEDIAE 

BYSPEED POST — 1rY Dc 

NO2/5/9°'RG (\ddOII) 	 I 
,,C,ovetr)t of India  

r  "` [',Home Affairs 

IL 	 lZogi s tra r  Generial,j ndlaI 
2A,'1ansingh Road, New Delhi. 
Septnber 18,1990, 

	

( 	To 	 H 

T1e Pay & Accounts Officer, 	 c.... 

	

/) V -~Ani3try of Home Affairs(Census) 	 - 	 - 

V AG1 AGC'l&M Buildino, 

	

-j 	Ntl Delhi., 

:
Sir, 

. 

Suhject!1991 Census -Creatioh of temporary Group 
TBFI3nCcTDO posts in connection with 

• the 1991-Census work.. 

I am directed to convey the sanction of the 	 ) 
President to the creation of the unc1er-rnenioned tnporary 
posts for the Jjirectorate of Census Operations, Assam, Guwahati 	S  

.with effect from 20,9,1990 to 28,2,1991 in coi 	with 

	

.. 	 :,.te 1991 Census wdrk: 

SiO 	 N3rneof Post 	 S ca l e of 	No of posts 
crea Led 

/ 	 -- 

• 1 ./ Junior Accounts Officer 	Rs,1640-2900 	1 

2, 	AssIstant 	 Rs,14O02300 	1 

Upper Divison Clerk 	Rs,1200200 	2 

40 	Cho\fridar 	 Rs, 750- 940 	1 

j ••• • . 	 . 	 . 	 .. 	 . 

5, / Sr, Geographer 	 Rs,2000-3200 	1 

6 	Geographer 	 RS,1640-2900 	1 

7.. 	Draftsman 	 Rs,12002040 	1 	•. 

8 0 	Sbatjsti.cal Assistant 	Rs,1400-2300 	1 

... / Printing Inspector 	 Rs,14002300. 	1 	•.., 

10, 	Proof Reader 	 S 	 Rs..12001800 	1 	.; 

	

• 	 / 
--. 	 --S.--..  

otlicr a110,ances jhn]3 be tdmis ,Jble 

as er the ruJos 3 ' orders issued by the CovernmoiiL of 
India from timçt . ....... i 	 - 	 •" 	 • 	 S 	 ••.,. 

'.'l) 

	

i)r 	0 	2 



- 	 ii 	Ui P 
	

N 	1t;U. 

2 

• 	 : 

The expenditure inIved is non-plan and 
is debitable to the'Najor Head 3454; D-Census Surveys : 
& Statistics D 0 1-CeOsUS;.D01(3)-Other e,enditire 
D01(3) (2)-Abstraction and compilation; D01(3)(2) (1)-
Saiaries 

40 	 This issues with the concurrence of the 
Iome(F1nance), flinistry of Home Affa.rs vide their 

U0O,1.1o03668/FA(.H)/90.daed 11.09019900  

50 	 Hind version follows 

H 

	

Yo1rs fithfully, 	 . 

( A. IL NADA ) 	 L 
I. 	PEGILRAR GENIRAL, iNDIA 

A. 

NO02/5/90RG(AthII) . 	 September 	, 1990 	 1 
• - 	Copy or\',ardedto x S 	

. 

The Director of Census .Operations Assam, Guwaha : o 

H  
2 	 Homc(Finance), flinisLry of Home Affairs, 

North •Block, New Delhi with reference to Uieir 

U 0 O 0 No,3668/FA(H)/90 dated 1191990 	:. 	 . 
30 	 Accouflts Officer, RGtS Office • 	 . L 

40 	 • All Officers/Sect:Qfl5 in Lh A1ininistrati6fl 	.\ . . 

Division, RG's Office 	 • 	• 	• 	 • • 	• 

5 	PS to RGI/Sr. PA to JRG(I) 

6. 	 Ilindi Section for 1-lindi vetsion • 	• 	
• 

• 	 Ordr file0 	• 	 . 

0 	 - -- 	 • 	 . . 

IS THAKUR ) 

	

DEPUTY DIRECTOR 	 . 

-. 	 • 	I 

	

H 1•1 	 • 	 • 	
• 	 H 

• 	 • 	 • 	 • 	 . 	 • 

• 	 S 	 • 	 S 	 • 	 • 	 S . ,  

• 	I 

	

H: 	• 	 - 
• 	 ,. 	 S 	 S 	 • 	 S 	 • 
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f I r 	 0 F 1 T ' L 0 f Ti I I 	G T S P ' 	C EN L P ' , I N  

44, 	

'7 	
2/A, Manslflqh Road,  

Paa 

j ) 	
Nc\I Dc11- .-1l, Lhe 

. 	. 	... 	. ' . 	. 	. 	
e 	, 	MR 	,•. 
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	 -=- 

i'l..•;, ( 

	

	7 	rho Pa & hCCOUt t O ff 1 	 4 

Jfl I try ot 	O flt G 	ffit (Cerisu)  , 
, Buildinc 

% 	
ubjcct — 	croion L tcmporir GroUp '' C' and 'D' (Non- 

•1:' • 	
.\\ ( Gaztd) 	()SLS in the Director.e o€. Census 	. . 

iI.:ly..\I 	\\\ 
.\ 	 . . •: 

f 	 in LnflPCbOfl uru( 1991 
 

1 	 . 	 - 	 - 	

I. • 	 4 

I , 	• .. 	 • 	

.: 	 k 

. ;- 	 •iI 	 • 	 . S 	

: 	 i'ii&4 

If 	 t 	 T 	in ru I ( I( (1 Lo ( OIIVC 	tiic 	311( L on O 	Lhc pgieflt 

I 	d 'O thO creiLi on () F t ho jjcj-i1lniL3 Ofl' d tCI1pO cr! GtOUp  

'I end ' D ' po L 	1) 1 	J C 	iflcfll 1 OflCd D1 	i Or& 	Of CcusUc 

'OpraLions w n j 	' 	qn II 28.  J 	coiicLon w LLb the 	I 

. Cs's works- 	 S 

gti 4 :1 Nomo _of PosL 	 CcJ e of P21 	No of Posi S 	I 

44 ti No ? 
 

4 f 	 - -- 	
t$ 

c 	L 1 	 2 	 3 	 4 	1 
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4 ç.4 r 	I 

mvi o cier 	9G1 oo 	
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iM / 	 7O94O 	 (2) TV16V 
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2 	 ; JJCfl 	and ot her I] o iii 	ha] 1 be admissible ask  per the rules aod OrdCrs issued by the GOverniio jif 	 ? 

	

r 	J 	from Liff to Limo 	 o Iiiaia 
I  

.•i 	 ., 	 . 	 . 	 . 	

; 	 : 	 • 	
: 	 :,..•: 	 : 

	

- 	- 

	

- 	
; 	3 	The expe nd iture involvcd - is non.pla,) and is del)ltable ,, 	to the ij 	odd 3 5, DCC1]SUS 3ULvCs 

& Sc±t, D. i-Census, ' 

	

t 	

1 	

D 1 (3) Othr I zrJLI)dlLuro D I () ( 2) -b Lrction & Compilation, 

	

1 ( 3) ( 2) ( 1) -S;1rio 	. 0 • 	 • 	 . 

	

Str 	H 
II I  

4. 	Tfti. J.:IJ(; .'ith 'the COflCUJ:)I . CC.  of the J.ntegrtGd Fi n flcL flJ J WI i, Mind si ry of JIOUD iL f u 	viclo Lh t r U • 0 No 651/ 

	

cl 	
90fjn SJI/n'j r ftnj 	0. 	jqQ I! 

5 	Hin)i vc rsj oi 
 

IN 

oui s tait hfully, 

)\ 	\) 
y 	 .. 	

. 
I 	 (  

	

I 	
RIG I  IThR 	flIJ1i, 1NDI 

No 2/5/09-1G(d 11) 	 4ach, 1990 , 	id1 

	

t, 	Copy torwatuc ci L 	 I  
Ir-  

of Census 0prajoi)S  

T. 	i n in c-J I 5 c_I 	11L Lr' of I oflic_ ifJTh I t 

r 

	

1Z1­1

' 	 flo L I 	1O( / ii ci JC Iii 	L Lb i nfai-cn o Lo Lbe±r U. 
No G1/90_Hr, I]I/DII daicc3 70 3 1990 

3 • 	/\Ccnhin 	t)  I cr. 	C 	0 Ef ce 

	

I 	 1 	 •..• 	 •.. 

	

I 	
I 4 	

All 01 1 c r/ccL LUll in thc dtL1i1nItrt ion Division, 
1G's OJ 1cc 

5 	LLo RI/5r P 	o JRG(I) 

6 	rUcr file.  

I 	

( 	I 	ii 1, ]cUR  
DEPUTY DI JF JOn II 

v 	

S •, . 	

•:::,': 2 / 3 9° 

	

. 	
. . 	 1. 	

. 
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1< 	 '°r' 	4IIr 	SI i\SLI C' 

0  593/93.pp 
-. 	Dy 	" 	 - - - - - - -- -  2i 

'?9T 	1114 	10I 1 I 

rlrIqi 	Iipri Ii;iI, 

q 	 ,;j;I flI i'i 

2 

91TT 11'11Thr 	ci) 	F{ 

uO' I,xilic-i U 1UI 

SlAP!' SELECTION COMMISSION 

DBrAn1tns-r Or rErLoNtL & 1I1A11INQ 

MINIS) RY OF PER$ONNEL, PUBLIC GRIEVANCES 
& I'ENSIONS' 

IILOCZ No. 12 

K ENDItIVA Ki'J.YALAY )'ARISAR 
lX)t)I Ro,l) 

A'w ,  flcM(- 110003. 

Dated: 21.4.93 

To 

Sb. Chand.ra Prcash, 	- 
Asstt..Director,: 	.. i:. 
OI:fice of'the Registrar General, India r  
2/A, Mansingh Road, 

• 	 N e' Dd  

Sub: 	Filling up of the posts of Prodi 
• 	 . . 	 Reader and Draftsman - clariflcatiai 

• 	. 	 . 	 . 	regarding. .. 

Sir, 	 . 

I am 	ected to refer to. your letter o. 
23/1/92R(AdII)dated20;4;93 on the subject 

• - 	. . 	. cited above, and to inform that the recruitment to 
I to the posts orProof Readers and Draftsmen fall 
within tkie prITf the Commission and selection 
to these posts would be made by the SSC. 	

0 

Yours faithfully, 

A L 	

SC1IONOFICR 

• 	. 	.  77(1 1 

 

.ss sta t  

tthctnt Director of CensusOpu aL,n, Aeccr 
1t / Guwthctj 
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IN THE CEN TRAL (iDM1N]S1RAT(VE TRFUNAf (UWAHA1 I BFNCH 

In O.A.. 	No.71 	of 	i996 

IN THE MATTER OF 

O.A.. No.71/96 

Smti. Mamani Va(jta .. 

Vepus - 

tJn i on of I nd I a & Ors 

.Q2nc_!ata 
AND 

IN THE MATTER OF 

Additional Statement of Facts 

The abovenamed Applicant 

MOST RESPECTFULLY SHEWETH 

That the Applicant filed the abovenoted O.A.. makinci 

a grievance against Anne>ure---E3 termination notice dated 

5.4.96. In the said notice, it has been stated that her 

SePvice is required to be terminated in view of the 

judgment of this Hon hle Tribunal in O.A. No. 72/93 and 

the letter dated 26.3.96 as mentioned in the order 

:i te I f 

That the Applicant in her O.A. has hiqhiichted as to 

how the aforesaid judgment does; not warrant termination 

of her service. She was appointed aciainst a per'manent 

vacancy and she has been continuing in the s a i d pot 

till 	date. • The ground of termination beinc 	not 

available to the Respondents, her services cannot be 

terminated. 

That the Appi ic.:ant states that even assum inn but not 

acimittiriq that her service is required to be tei'minated 



9 
• •. 	: 	 in vi,eI&t of the judgment of this Hon'ble Tribunal in 

OmAn No. 72/95, then a14o same cannot he done inasnLtch 

as the Applicant who had filed O.A.No. 72195 namely 

$hri ivadhar Kuli claiming appointment as Draftsman 

has not reported for jonng inspite of repeated 

Jemihders by the Respondents. Be it statec4 here that 

• 	• 	even the Notice issued to him indicatlnq the last date 

of joining has also expired. In view of this. position !  

• hè cjrourid mpntoned in the impugned order, even if ,  

held to be correct, is not available to the Respondents 

and accordingly, the service of the Applicant cannot be 

dispensed with.  

That the Applicant submits that the aforesaid 

development have taken place aftet the filing of the 

O.A. and hence this application by way of additional 

sttement of fact far A proper appraisal of the Honbie 

Tribunal towards disposal of the O.A. filed by her. 

That this application has been filed bonafide and to 

secure ends of justice. 

In the premises aforesaid, it 

is most respectfully prayed that the 

Hon'bie Tribunal maybe pleased to take 

into account the additional statement of 

facts made in this application towards 

• 	 disposal of D,Pi. No. 71/96 filed by the 

	

• 	 Applicant. 

And for this, the Applicant as in duty bound, 

• 	 • 	• shall ever pray. • 	
Verification,. 

'1 
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Ht  

VERXFIC(TION 

S 	 I 	Smt Mamani Klita 9  the Applicant in D.A.:No 

71/96 do hereby solemnly affirm arid verify that the 

stat:ements made in the paraqrapts I to 4 are true to my 
5' 

knciJiedqe and the rest are my humble submissions before 

this Non 'hie Tribunal, 

And I sicn this verifjcatjri on this the 2nd 

S 	 day of Narch 1998 	 S  

/a' k.6'ZA  


